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1 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 194 of 2020 

IN THE MATTER OF  

Suresh Kumar Pandey & Anr. …Applicant

Versus 

Union of India & Ors.  …Respondents

REPLY ON BEHALF OF RESPONDENT NO. 7 i.e. SASAN POWER LIMITED TO THE 

ORIGINAL APPLICATION. 

I. CONSPECTUS 

1. The present Original Application (“O.A”) has been filed by Mr. Suresh Kumar

Pandey i.e. the Applicant before the Hon’ble Tribunal (Central Zone) Bhopal,

M.P, under Section 14, 15, 16 & 17 of the National Green Tribunal Act 2010

(“Act”).

2. By way of present O.A, the Applicant has primarily raised its grievances

pertaining to the issue of breach of retention wall, within the plant boundary

of the Sasan Ultra Mega Thermal Power Project (“Sasan UMPP”) operated by

Sasan Power Limited (“SPL/Answering Respondent”) in Singrouli District,

Madhya Pradesh, on 10.04.2020. Thereby, causing the loss of life of six persons

and causing serious damage to the environment.

3. It is submitted that the breach of the retention wall on 10.04.2020, was

majorly on account of human error as a machine operator while leveling soil

on top of the retention wall, lost the balance of the machine and slipped down

towards the outer slope of retention wall. In order to prevent slippage, the

machine operator tried to anchor the bucket of the machine on the topsoil of

the retention wall. However, due to its own weight, machine pulled down a

chunk of soil from the retention wall, thus the acts of the operator damaged



 
 

2 
the retention wall significantly which initiated the break of the said retention 

wall.  

4. The present O.A was listed before the Hon’ble Tribunal on 31.07.2020, 

considering the concerns raised by the Applicant qua environmental damages, 

notice was issued and Respondents were directed to file their reply with the 

Hon’ble Tribunal. 

5. The Answering Respondent i.e., SPL filed for summary dismissal of Original 

Application on 29.08.2020. The matter was listed before the Hon’ble Tribunal 

on 31.08.2020, whereby the Hon’ble Tribunal directed the registry to place the 

matter before the Hon’ble Chairperson for transferring this case (O.A. No. 

47/2020) to the Principal Bench at New Delhi, for disposal with O.A. No. 

164/2018.  

6. Before adverting to the issues raised by the Applicant in the present O.A, it is 

submitted that the Hon’ble Tribunal vide its Order dated 29.06.2020 passed in 

O.A No. 31 of 2020 (CZ) titled as ‘Hira Lal Bais vs Reliance Sasan Power Limited’ 

directed to constitute a Joint Committee comprising of representatives of 

Madhya Pradesh Pollution Control Board (“MPPCB”), District Collector 

Singrauli, representatives from CPCB and Ministry of Environment Forest & 

Climate Control (“MOEF&CC”) and file an Action Taken Report. A true copy of 

Order dated 29.06.2020 is hereby annexed and marked as ANNEXURE R/1. 

7. Thereafter, the Joint Committee filed its Action Taken Report and has made 

certain observations on the activities that were required to be undertaken by 

the Answering Respondent. In the said Action Taken Report, the Joint 

Committee recorded the following:- 

(a) Reason for breach; 

(b) Nature of Damage; 

(c) Action taken by District Administration; 

(d) Action taken by MPPCB; 

(e) Action taken by Answering Respondent/ SPL; 
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(f) Action taken by MoEF&CC; 

(g) Specific Observations of the Committee; and  

(h) Recommendations. 

A true copy of the Action Taken Report of the Committee as per the Order 

dated 29.06.2020 is annexed hereto marked as ANNEXURE R/2. 

8. Accordingly, the Answering Respondent has filed an Additional Affidavit dated 

09.07.2021 in O.A No. 31 of 2020 for the limited purpose to place on record 

the current status of restoration and compensation work in the affected area.  

A true copy of the Additional Affidavit dated 09.07.2021 filed by the Answering 

Respondent is annexed herewith and marked as ANNEXURE R/3. 

9. The present Reply is being filed to the subject O.A filed by the Applicant. At the 

outset, the Answering Respondent denies the averments set out in the subject 

O.A, which is contrary to or at variance with the statements/submissions made 

by Answering Respondent. Nothing stated in the said O.A shall be deemed to 

be admitted by Answering Respondent unless specifically admitted 

hereinafter. For ease of reference, an issue-wise Reply is prepared for the kind 

convenience of the Hon'ble Tribunal. 

II. ISSUES FOR CONSIDERATION:- 

10. The Applicant vide the subject O.A under reply has sought the following reliefs 

from the Hon'ble Tribunal:- 

A. Constitution of an expert committee comprising of members from Ministry 

of Environment and Forests, CPCB, State Governments and institutes 

having experience in the field of environment for assessing short and long 

term impact vis – a – vis issues contended by the Applicant. 

10.1. In response to the above relief sought by the Applicant, it is humbly submitted 

that the Hon'ble Tribunal has constituted a committee in O.A No. 31/2020 (CZ) 

titled Hira lal Bais v. Reliance Sasan Power Private Limited & Ors. vide its order 

dated 29.06.2020, comprising of representatives of MPPCB, District collector 

Singrauli, representatives from CPCB and MOEF&CC. The committee 
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constituted has already submitted its report before the Hon’ble Tribunal in 

July 2020. 

10.2.  The Committee in its report made the following recommendations to be 

undertaken by the Answering Respondent:- 

(a) To check the strength of the bunds created around dykes/low-lying 

areas through expert agencies and to submit Action Taken Reports to 

regional offices of MPPCB, CPCB & MoEF&CC periodically. 

(b) To expedite the ash cleaning work from the Goiwhai drain, to minimize 

the environmental contamination in the area. 

(c) To take appropriate steps to prevent fly ash from reaching Goiwhai 

drain and Rihand River. 

(d) The Corporate Social Responsibility (“CSR”) cell of Answering 

Respondent in coordination with local administration shall set up 

grievance redressal camps in each affected village along the Goiwhai 

drain. 

(e)  To obtain prior permission from MPPCB before any fly ash disposal in 

the low lying areas. 

(f) To expedite the studies undertaken by IIT – BHU, and CSIR – National 

Environmental Engineering Research Institute (“NEERI”) to assess the 

actual impact of fly ash breach on the environment.    

10.3. Thereafter, on 09.07.2021, the Answering Respondent filed an Affidavit before 

the Hon’ble Tribunal in O.A No. 31 of 2020 thereby placing on record all the 

steps undertaken by the Answering Respondent pursuant to the incident on 

10.04.2020 in Singrauli District, Madhya Pradesh. In addition to the above, the 

Answering Respondent also placed on record the status of activities 

undertaken vis –a –vis  the observations made by the Joint Committee in its 

report.  

10.4. The Answering Respondent craves the liberty of the Hon’ble Tribunal to rely 

upon the contents of the Affidavit dated 09.07.2021 filed by the Answering 



 
 

5 
Respondent in O.A No. 31 of 2020 pending adjudication before the Hon’ble 

Tribunal and the contents of the same may be read as part and parcel of the 

present Reply.  

10.5. Thus, the relief sought by the Applicant has already been considered and 

granted by the Hon’ble Tribunal in O.A No. 31 of 2020, therefore, the instant 

prayer ought to be dismissed.    

B. Sasan UMPP may be directed to restore the watercourse of Gohwaiya river, 

and repair Giddha Khadi Bridge as well as desalination of  Gohwaiya river 

and Rihand reservoir. 

10.6. In the context of the above issue, it is submitted that site restoration job, 

including cleaning of Gabaiya nalla, has been completed by the Answering 

Respondent. In this regard the following steps were undertaken by the 

Answering Respondent during the site restoration work:- 

(a) On a top priority, the cleaning of Gabaiya nalla was completed to restore 

its width and maintain its natural water flow profile. The cleaning of 

Gabaiya nalla has also ensured that there is no flow of any ash particle 

through it.  

(b) Subsequently, the ash spread into the agricultural fields were also 

cleaned and the fields were restored to a shape as per the choice of the 

farm owners, which has enabled them cultivate the immediate crop i.e. 

paddy. 

(c) All sites in the low-lying area (island 4) pursuant to the efforts of the 

Answering Respondent, was restored and the same was also informed 

to the regional offices of MPPCB, CPCB & MoEF&CC vide  letters dated 

16.09.2020 and 15.01.2021. It would not be out of place to mention 

herein that the Answering Respondent vide the said letters also 

provided to MPPCB, CPCB and MoEF&CC the site restoration pictures, 

showcasing substantial improvement in the affected area due to the 

efforts of Answering Respondent. A true copy of the letters dated 
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16.09.2020 & 15.01.2021 and site pictures are annexed herewith and 

marked as ANNEXURE R/4 (COLLY.).   

10.7. Considering the above, the Ash Restoration in the low-lying area (island 4) has 

been fully cleared and the Answering Respondent hereby undertakes not to 

use the said area for Ash Utilization in any mode in future, considering the risk 

involved due to increased water table in the area.  

C. Compensation to the tune of Rs 50 crores may be directed to be paid by SPL 

for restoration of the environment similar to the direction of Hon’ble NGT 

in LG Polymer gas leak case. 

10.8. In response to the above relief sought by the Applicant, it is humbly submitted 

that MPPCB on 13.04.2020, taking cognizance of the incident imposed a 

penalty to the tune of Rs 10 Crores upon the Answering Respondent towards 

interim Environmental Compensation for breakage of retention wall of low 

lying ash utilization area. A true copy of MPPCB letter dated 13.04.2020, is 

hereby annexed and marked as ANNEXURE R/5. 

10.9. In compliance of to the above directions, on 26.05.2020, given the liquidity 

challenges and financial stress being faced by the Answering Respondent, an 

amount of Rs. 2,00,00,000 (Rupees Two Crores) was deposited in MPPCB 

(Member Secretary Environment Fund). 

10.10. It is submitted that on 28.05.2020, the Answering Respondent addressed a 

letter to MPPCB, thereby apprising MPPCB of the following:-   

(a) The details of Rs. 2,00,00,000 (Rupees Two Crores) deposited with 

MPPCB in compliance of its directions.  

(b) Necessary relief and compensation paid to the affected families by the 

Answering Respondent.  

(c) Work being undertaken for the repair of retention wall of low lying ash 

utilization area and the safety precautions taken qua the same 

(d) Constant follow ups with IIT-BHU team  for its Ash Dyke Stability study 

and NEERI to assess the environmental impact  
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(e) The Liquidity challenges faced by the Answering Respondent.  

A true copy of the letter dated 28.05.2020 is annexed herewith and 

marked as ANNEXURE R/6.  

10.11. In the interregnum, the Hon’ble Tribunal vide its order dated 14.07.2020, 

passed in O.A No. 164/2018 titled as Ashwani Kumar Dubey v. Union of India & 

Ors. directed NTPC Vidhyanchal, to deposit an amount of Rs. 10,00,00,000/- 

(Rupees Ten Crores) as recommended by the oversight Committee with SPCB 

towards interim Environmental Compensation.  A true copy of the Order dated 

14.07.2020 passed by the Hon’ble Tribunal in O.A No. 164 of 2020 is annexed 

herewith and marked as ANNEXURE R/7.  

10.12. Considering the aforesaid directions of this Hon’ble Tribunal, on 24.08.2020, 

MPPCB issued a letter to the Answering Respondent and its holding company 

Reliance Power Limited ("RPL”), thereby directing to deposit the balance Rs. 

8,00,00,000/- (Rupees Eight Crores) to MPPCB towards interim Environmental 

Compensation within 15 days. In the said letter, MPPCB also stated that NTPC 

Vidhyanchal Super Thermal Power Station ("VSTPS”) also had a similar case 

of Ash Dyke breach and a penalty of Rs. 10,00,00,000/- (Rupees Ten Crores) 

was imposed upon NTPC for VSTPS. Therefore, there being a similarity in the 

case of the Answering Respondent and NTPC VSTPS, the Environmental 

Compensation was imposed upon the Answering Respondent. A true copy of 

the letter dated 24.08.2020 issued by MPPCB to the Answering Respondent 

and RPL is annexed herewith and marked as ANNEXURE R/8. 

10.13. At this stage, the following is also relevant for the kind consideration of the 

Hon’ble Tribunal:- 

(a) It is humbly submitted, aggrieved by the directions of this Hon’ble 

Tribunal, NTPC Ltd. preferred a statutory appeal, after depositing Rs. 

1 Crore in the form of Bank Guarantee as against the direction to pay 

Rs 10 Crore, before the Hon’ble Supreme Court titled as Vindhyachal 
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Super Thermal Power Station v. Ashwani Kumar Dubey & ors, Civil 

Appeal No. 3087 of 2020. 

(b) The Hon’ble Supreme Court considering the restoration work 

undertaken by NTPC Ltd. vide its Order dated 14.09.2020, granted a 

stay on the balance unpaid amount of Rs. 9 Crores made by SPCB 

towards interim compensation. A true copy of the Order dated 

14.09.2020 passed by the Hon’ble Supreme Court of India in Civil 

Appeal No. 3087 of 2020 is annexed herewith and marked as 

ANNEXURE R/9. 

10.14. The Answering Respondent in response to the above letter wrote to MPMCB, 

on 09.09.2020 thereby apprising MPPCB of the following :-  

(a) The directions passed by the Hon’ble Tribunal vide order dated 

14.07.2020, only NTPC for VSTPS was directed to deposit Rs 

10,00,00,000/- (Rupees Ten Crore) towards interim Environment 

Compensation for breach of their Ash Dyke and not the Answering 

Respondent.  

(b) The case of the Answering Respondent is different from NTPC VSTPS, 

as in the case of NTPC VSTPS the incident was on account of breach of 

Ash Dyke. However, in the case of the Answering Respondent the 

incident happened due to breakage of  retention wall of low lying ash 

utilization area located in the premises of the Sasan UMPP.    

(c) The Compensation qua NTPC VSTPS was based on the recommendation 

of the Oversight Committee, however, no such recommendations were 

made for the Answering Respondent.  

(d) As per the directions of MPPCB, NEERI has already been appointed for 

the evaluation and assessment of the Environmental Damage caused 

due to the incident on 10.04.2020.  
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(e) Details of Rs 15 Crores  (Rupees Fifteen Crores) (approx.) incurred 

towards compensation and restoration works (till the date of the said 

letter) were provided, as under:-  

i. An amount of Rs 3.47 Crores towards loss of life, crop, cattle, 

livelihood, households, road construction, and medical support. 

ii. An amount of Rs 0.83 Crores towards the payment of sustenance 

allowance to dependents of the deceased.  

iii. An amount of Rs 10 Crores towards the restoration of work of 

Gabaiya nalla, agricultural fields and Island 4.    

A true copy of the letter dated 09.09.2020 issued by Answering Respondent to 

MPPCB is annexed herewith and marked as ANNEXURE R/10. 

10.15. However, disregarding & rejecting the request of the Answering Respondent 

made on 09.09.2020, MPPCB vide its letter dated 25.11.2020 requested to 

deposit balance interim environmental compensation of Rs 8 Crore 

immediately avoid any consequences. A true copy of the letter dated 

25.11.2020 issued by MPPCB to Answering Respondent  is annexed herewith 

and marked as ANNEXURE R/11. 

10.16. It is submitted that Answering Respondent, in response to the MPPCB letter 

dated 25.11.2020,  vide its letter dated 15.01.2021 once again requested 

MPPCB not to insist for payment of balance interim environmental 

compensation of Rs 8 Crore for the reasons mentioned therein.  A true copy of 

the letter dated 15.01.2021 issued by Answering Respondent  to MPPCB is 

annexed herewith and marked as ANNEXURE R/12. 

10.17. However, MPPCB continued to insist for payment of balance interim 

environmental compensation of Rs 8 Cr. Hence, in order to sustain operation 

of Sasan UMPP, which is serving 47 Crore population in 7 States with its ultra-

competitive tariff and most reliable supply of power and continue its 

contribution to nation-building, Answering Respondent, despite acute 

financial stress and liquidity challenges, has, with utmost difficulty, made 
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payment of Rs 8 Crore of balance Interim environmental compensation to  

MPPCB in MPPCB (Member Secretary Environment Fund) on 10.12.2021 and 

the payment details were informed to MPPCB by Answering Respondent vide 

letter dated 10.12.2021. A true copy of the letter dated 10.12.2021 issued by 

Answering Respondent to MPPCB is annexed herewith and marked as 

ANNEXURE R/13. 

10.18. It is further humbly submitted that in addition to payment of interim 

environmental compensation of Rs 10 Crore, Answering Respondent has 

incurred Rs 16.92 Crore towards compensation and restoration works as 

under. 

I. An amount of Rs 3.47 Crores towards loss of life, crop, cattle, livelihood, 

households, road construction, and medical support. 

II. An amount of Rs 0.83 Crores towards the payment of sustenance 

allowance to dependents of the deceased.  

III. An amount of Rs 11.29 Crores towards the restoration of work of 

Gabaiya nalla, agricultural fields and Island 4.  

IV. An amount of Rs 1.33 Crore towards Restoration and Repairing of 

Embankment. 

10.19. Therefore, in light of the above submissions the Hon’ble Tribunal would most 

graciously appreciate that the aforesaid actions were undertaken by the 

Answering Respondent despite suffering from liquidity issues and being a 

financially stressed asset the Answering Respondent has already incurred 

nearly Rs. 27,00,00,000 (Rupees Twenty Seven Crores) in the context of 

restoration, compensation works and payment of interim environmental 

compensation. 

10.20. Further, Applicant’s reliance on LG Polymer case to get a higher compensation 

is misplaced as factually the case of the Answering Respondent is different and 

distinguishable from the gas leak incident in Vishakhapatnam, the incident 

was an industrial disaster,  which killed 12 people, nearly injured 1000 people, 
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and severely affected the environment in the region on account of gross 

human failure and a lack of basic safety norms. 

10.21.  While the incident on 10.04.2020, was majorly on account of human error as 

evident from the Joint Action Committee report. As detailed above, the breach 

of the retention wall was majorly on account of human error as a machine 

operator tried to anchor the bucket on the topsoil of the retention wall. 

However, due to its own weight, it pulled down a chunk of soil from the 

retention wall, thus the acts of the operator damaged the wall significantly 

which initiated the break of the retention wall leading to the said incident.   

10.22. Thus on account of the foregoing reasons the contention raised by the 

Applicant is liable to be rejected.  

D. The dependent of 6 deceased persons be given adequate financial support, 

may be assessed by the expert groups. 

10.23. In response to the above relief sought by the Applicant, it is humbly submitted 

the following compensation is granted by the Answering Respondent to the 

family members of the deceased: - 

(a) Financial Compensation of Rs. 1.25 Crores is cumulatively paid to the 

dependent of family members of 6 deceased persons as per the district 

administration instructions and guidelines.  

(b) A lifelong monthly sustenance Rs 8,275/- per month is also extended to 

6 Dependents of the deceased which cumulatively amounts to Rs 0.83 

Crores approx. 

(c) Further, employment was provided to 3 members of the deceased 

persons.  

10.24. In addition to the above, compensation to the tune of Rs. 80,00,000/- (Rupees 

Eighty lacs) (approx.) was provided to the affected villagers of Tehsil Singrauli 

and Tehsil Mada for cattle, motor, pump, well, poultry farm etc. Moreover, 

extensive efforts were made by the Answering Respondent to provide 

provisioning for food and drinking water to affected families and cattle in the 
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region. It is pertinent to mention herein that the Committee constituted by the 

Hon’ble Tribunal has duly recorded the efforts made by the Answering 

Respondent.  

10.25. Without prejudice to the above, it is noteworthy to highlight that the 

Committee constituted by the Hon’ble Tribunal in its Action report made no 

recommendations qua for additional environmental compensation to be 

collected from Answering Respondent and emphasized on expeditious 

completion of site restoration work. 

10.26. Thus in light of the above efforts made by the Answering Respondent, the 

prayer of the Applicant stands infructuous.  

E. Raising of the height of Harrahwa ash dyke may not be allowed by MPPCB 

and Sasan Power be directed to install a Hi-ranging sound siren system to 

alert the local population in order to avert such accidents. 

10.27. In light of the alleged incident, the Answering Respondent on 21.04.2020 

issued a Letter of Intent (“LoI”) to department of Civil Engineering IIT – BHU, 

Varanasi, to conduct a study on design and structural safety of the ash dyke 

situated near Harrahwa Village.  A true copy of letter dated 21.04.2020 is 

hereby annexed and marked as ANNEXURE R/14.  

10.28.  The scope of work of the study awarded to IIT-BHU was interalia to assess the 

following:- 

(a) To assess the design and structural safety of the ash dyke situated near 

Harrahwa village. 

(b) To assess the ash dyke adequacy of engineering and constructional 

quality. 

(c) To ascertain measures to avert any incident of ash dyke breach. 

(d) To suggest emergency preparedness plan and environmental 

management plans to handle incidence of breach of Ash dyke. 

10.29. Thereafter, in terms of the analysis done by IIT – BHU, on 09.08.2020, a study 

report qua stability analysis of Ash Dyke at Harrahwa village was prepared by 
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Professor Arun Prasad, Department of Geotechnical Engineering, IIT – BHU 

wherein the following conclusions were made :- 

(a) The existing ash dyke was declared as structurally stable and safe for 

filing with Fly Ash. 

(b) Starter dyke can be raised by 7 meters by adopting downstream 

technique. 

(c) Instruments can be installed for monitoring the safety of Ash Dyke. 

(d) Ash Dyke can be raised to 20 meters, however, a detailed analysis needs 

to be carried out at the time of actual raising. 

(e) The area between Lagoons - 1 & 2 can be excavated to create additional 

Ash disposal capacity. 

A true copy of the IIT BHU report is annexed herewith and marked as 

ANNEXURE R/15. 

10.30. Accordingly, in terms of the aforesaid Report, the Answering Respondent 

diligently took the following additional measures in order to protect the Ash 

Pond bund from getting breached:- 

(a) Ash pond is lined using HDPE surrounding to the embankment and the 

bottom is lined for its impermeability with Bentonite. 

(b) A vast green belt as per the CPCB guidelines is being developed to curb 

the emission and also to provide an aesthetic look. 

(c) Onsite monitoring and emergency preparedness plan & standard 

operating procedures were revisited and being implemented. The copy 

of the said plan is annexed as ANNEXURE R/16. 

F. By way of invoking the polluter pay principle, Sasan UMPP may be directed 

to construct better roads in the villages like Harrahwa, Siddhi Kala, Siddhi 

Khurd, Jhajhi Tola, etc. 

10.31. In response to the above prayers, it is humbly submitted that substantive 

efforts qua restoration and rehabilitation of the region, have been undertaken 

by the Answering Respondent as detailed out in the foregoing Paragraphs of 
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the present Reply and the contents of the same are not being repeated for the 

sake of brevity. 

10.32. Moreover, in the context of the present issue, the following is noteworthy for 

the kind consideration of the Hon’ble Tribunal :- 

(a) The Answering Respondent has constructed approx 6 kms of roads in 

Harrahwa, Jhanjhitola villages and constructed approx 4 Kms roads in 

Sidhikhurd, Sidhikalan villages..  

(b) Moreover, various Fly Ash awareness campaigns and workshops have 

been organized by the Answering Respondents in nearby villages for 

making the public aware of Fly Ash usages and motivating them to come 

forward as an entrepreneur as part of its CSR program. 

(c) Lastly, the above initiatives are undertaken despite there being no 

recommendations made by Committee constituted by the Hon’ble 

Tribunal in its report qua construction of roads in the villages like 

Harrahwa, Siddhi Kala, Siddhi Khurd, Jhajhi Tola, etc.  

(d) Thus, all efforts made by the Answering Respondent are in the interest 

of people at large affected by the incident. 

10.33. In addition to the above, it is pertinent to mention that Answering Respondent 

is supplying power at a competitive levelized tariff of Rs 1.196/kWh, the 

lowest among the coal-based power plants in the Country. 

10.34.  It is further pertinent to mention that the Answering Respondent is under 

major financial stress and is facing grave liquidity challenges and if the relief 

sought by Applicant is allowed, then the Answering Respondent would not be 

in a position to operate their power plant and would have to shut down its 

operations.  

10.35. The aforesaid would further cause the Answering Respondent to default in its 

PPA and would lead to non-supply of power in various states and its 

consumers. Thus in the interest of justice, the relief sought by Applicant which 

can put an additional financial burden on the project should be dismissed, 
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much particularly when the  Answering Respondent has contributed in a 

substantial manner to the affected people at Singrauli.  

G. By way of invoking the polluter pay principle, Reverse osmosis plant may 

be directed to be installed and filter the water supplied to the villagers. 

10.36. The Answering Respondent pursuant to the incident took immediate actions 

to restore the environmental damage and accordingly undertook the 

provisions for drinking water to families and the cattle in the region. The 

following steps were taken by the Answering Respondent:-  

(a) Provision of 570 drums of 100 liter capacity for cattle. 

(b) Installation of Hand-pump to families affected by the incident (8 nos).     

(c) Drinking water supply through the tanker. 

10.37. Further, Answering Respondent has carried out digging of more than 50 nos 

of kaccha wells for irrigation purpose at villages Sidhikhurd, Harrahwa, Brandi 

Tola, Jhanjhi Tola area. 

10.38. In addition to the above, the Answering Respondent has carried out the 

regular collection of water and sediment samples of Gabaiya drain and the 

nearby area to assess the impact on groundwater in the region. It is not out of 

place to mention herein that the pursuant to the incident, the Answering 

Respondent has also engaged NEERI for the assessment of the environmental 

damage and an analysis report is awaited. The Answering Responder 

undertakes to file the same before the Hon’ble Tribunal as and when the same 

is issued by NEERI to the Answering Respondent.    

H. Sasan UMPP may be directed to transport fly ash up to the site of brick 

manufacturers, road constructors etc. Further, Sasan UMPP and executive 

engineer of the electricity board may be directed to provide land, water, 

and electricity-free of cost to the interested entrepreneurs.      

10.39. Before delving into the present issue it is apposite to state that Answering 

Respondent, has a generation capacity of 3960 MW and supplies power to 14 

power Distribution Companies that serve 47 Crore population across 7 states 
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at a levelized tariff of Rs 1.196/kWh which is the lowest among the coal-based 

power plants in the Country. 

10.40. Further, the Coal for the Project is supplied from the captive coal blocks of 

Moher and Moher Amlohri Extension having an average ash content of less 

than 34%. The power plant consumes nearly 18-19 Millions of Tons of coal per 

year and produces about 5.5 Million Tons of fly ash per year. 

10.41. It is further submitted that substantial efforts are being made by the 

Answering Respondent to achieve 100% Fly Ash utilization generated from 

the project and the same were shared by the Answering Respondent with 

MOEF&CC vide letter dated 28.08.2020. The contents of the same are detailed 

below:- 

(a) Fly ash has been made available free of cost. 

(b) No Objection Certificate (“NoC”) was obtained from MPPCB for filling 

of ash in low-lying area within plant premises. 

(c) The Answering Respondent is in discussion with cement 

manufacturers for the lifting of fly ash from Sasan UMPP on sharing of 

Transportation Cost and is exploring opportunities for providing Fly 

Ash for road construction projects. 

(d) Inside the plant, for all Controlled Low Strength Material (“CLSM"), 

50% of the sand quantity is replaced with bottom ash and 30 to 40% of 

cement quantity is replaced with Fly Ash. 

(e) Fly Ash brick making unit of 9000/day capacity is installed within the 

premises. Annually over 20,000,00 bricks are utilized by the Answering 

Respondent in its various construction-related works. 

(f) Workshops were conducted for brick manufacturers/RMC producers 

for use of Fly Ash and its benefit. 

(g) Various Fly Ash awareness campaigns and workshops have been 

organized by the Answering Respondent in nearby villages for making 
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the public aware of Fly Ash usages and motivating them to come 

forward as an entrepreneur. 

(h) The Answering Respondent has undertaken to supply Fly Ash for road 

construction projects – Siddhi to Singrauli Road. 

(i) Various meetings have been organized with the cement industries to 

increase the Fly Ash lifting from the plant. 

(j) The plant layout including the Ash Dyke area is constructed with the 

approval of MoEF&CC and SPCB. 

(k) The unutilized Ash from the plant is conveyed in slurry form through a 

pipe to Ash Dyke. Further, the Ash deposited in Ash ponds is being 

utilized in permitted activities like embankment construction / 

strengthening, dyke raising, land area development, Fly Ash brick 

manufacturing, etc. 

(l) Central Institute of Mining and Fuel Research (CIMFR), Dhanbad is also 

engaged for the providing a technical feasibility of mixing of ash into 

the Overburden (OB) dumps of the Answering Respondent’s Moher & 

Moher Amlohri Extension Coal Mine Project in compliance with 

MoEF&CC notification No. S.O 2804 (E) dated 03.11.2009 and 

MoEF&CC Office Memorandum (OM) dated 28.09.2019. 

10.42. Without prejudice to the above, for effective utilization of Fly Ash, the 

Answering Respondent can only assist the organizations/ persons, etc. who 

can utilize the Fly Ash for various activities but cannot force other persons to 

carry out the required manufacturing or construction. In this regard, it is 

submitted, that on 13.07.2020, MoEF&CC issued a letter to Answering 

Respondent thereby requesting to provide a concrete Action Plan to 

achieve 100% Fly Ash utilization in compliance to the Fly Ash notification. A 

true copy of MoEF&CC letter dated 13.07.2020 is annexed herewith and 

marked as ANNEXURE R/17.  
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10.43. In response to the above letter, the Answering Respondent, on 28.08.2020, 

shared its concrete Action Plan with MoEF&CC to achieve 100% fly ash 

utilization for Sasan UMPP. Further, the Applicant has failed to appreciate that 

effective utilization is also contingent upon adequate assistance rendered by 

the Central/State Government. A true copy of the letter dated 28.08.2020 is 

hereby annexed and marked as ANNEXURE R/18. 

10.44. Apart from above, the issue in relation 100% Fly Ash utilization as per 

MoEF&CC Notification dated 25.01.2016, is currently pending before the 

Hon’ble Supreme Court of India in Civil Appeal No. 3229 of 2020 titled as 

‘Association of Power Producers vs Shantanu Sharma & Ors’ and also before the 

Hon’ble Tribunal in O.A. No. 117/2014 titled as Shantanu Sharma v. Union of 

India & Ors. Therefore, the relief sought by the Applicant should be barred by 

the principle of multiplicity of litigation.     

III. PARA WISE REPLY :- 

A. FACTS IN BRIEF:- 

11. The contents of para 1 of the present O.A are denied for being false and 

misplaced. It is vehemently denied that MPPCB had directed all the TPPs in 

Singrauli and surrounding areas to get their Ash dykes inspected by a third 

party. Moreover, the Answering Respondent engaged the department of Civil 

Engineering IIT – BHU, Varanasi, to conduct a study on the design and 

structural safety of the Ash Dyke, and based on the analysis by IIT – BHU, a 

study report qua stability analysis of Ash Dyke was filed before the Hon’ble 

Tribunal in O.A No. 31/2020. 

11.1. The contents of para 2-4 of the present O.A are denied for being false, 

misplaced. It is denied that the Fly Ash Dyke of Sasan UMPP collapsed on the 

unfortunate day of 10.04.2020 due to breach of the retention wall thereby 

leading to a flood of Ash slurry from the collapsed Dyke located in adjoining 

Harrahwa village. It is specifically denied that the Answering Respondent has 

constructed two or more artificial Ash ponds within the plant premises at 
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Village Siddhi Kala. Moreover the Applicant has failed to produce any 

documents to substantiate its averments and may be put to strict proof for the 

same. Further as stated in the preceding paragraphs, the breach of the 

retention wall was majorly on account of human error as a machine operator 

tried to anchor the bucket on the topsoil of the retention wall. However, due 

to its own weight, it pulled down a chunk of soil from the retention wall, thus 

the act of the operator damaged the wall significantly which initiated the break 

of the retention wall in low lying ash utilization area located within the power 

plant premises.  

11.2. The contents of para 5 - 10 of the present O.A are denied for being false and 

misleading. In this regard, it is submitted that substantial steps have been 

taken by the Answering Respondent for restoration and rehabilitation of the 

region. It is further submitted that substantial efforts are being made by the 

Answering Respondent to achieve 100% utilization of Fly Ash generated from 

the project in light of MoEF&CC Notification dated 25.01.2016 and directions 

passed by the Hon'ble Tribunal in O.A. No. 117/2014 titled as Shantanu 

Sharma v. Union of India & Ors. The submissions pertaining to the same are 

sufficiently stated in the above paragraphs and are not being reiterated herein 

for the sake of brevity.  

B. GROUNDS:- 

11.3.  The contents of para 1 of the grounds of the present O.A, pertains to the 

fundamental rights of the people to live in a pollution free environment and 

access to safe drinking water. It is denied that the Answering Respondent is 

not following the stipulations of the environmental clearances.. Sasan UMPP is 

the project of national importance and is serving 47 Crore population in 7 

States with its ultra-competitive tariff and most reliable supply of power and 

is continuing its contribution to the nation-building.. 

11.4.  The contents of para 2 - 4 of the grounds of the present O.A are ardently 

denied for being false and misleading. In this regard, it is submitted that the 
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breach in retention wall of low lying area is on account of human error and the 

Answering Respondent has already undertaken substantial efforts in 

restoration and rehabilitation of the region. Further, substantial efforts are 

being made by Answering Respondent to achieve  utilization of Fly Ash 

generated from Sasan UMPP in light of MoEF&CC Notification dated 

31.12.2021. The contents of the issue-wise response hereinabove maybe read 

as part and parcel of the instant Reply.  

11.5. The contents of para 5 – 11 of the grounds of the present O.A are false, 

misleading, and vehemently denied. The contents of the issue-wise response 

hereinabove maybe read as part and parcel of the instant Reply.  

11.6. Under the facts and circumstances of the present case, it is most respectfully 

prayed that the Hon’ble Tribunal may graciously be pleased to dismiss the 

present Application. 

FILED BY 

SKV LAW OFFICES 
Advocates for the Respondent No. 7 

B-50 Defence Colony 
New Delhi -110024 

Email id: shri.venkatesh@skvlawoffices.com 
delhi.office@skvlawoffices.com 

Date: 20.01.2022 
Place: New Delhi 
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HON’BLE MR. JUSTICE 
HON’BLE DR. 

constructed by Reliance Power’s Ultra Mega Power Project’s 

and jointly responsible for the loss of human and animal’s 

 

ANNEXURE R-1

TRUE COPY

23



 

 

 

TRUE COPY

24



Action Taken Report of the Committee 

Submitted in Reference to 

l 

Bench, New Delhi order dated 29.06.2020 

In the Matter of 

Original Application No.31 of 2020 (CZ) 

Hiralal Bais 

Vs.  

Reliance Sasan Power Ltd. & Ors. 

Members of the Committee 

1. Rajiv Ranjan Meena, District Collector, Singrauli, MadhyaPradesh
2. Dr H V C Chary Guntupalli, Scientist-D, MoEF&CC, RO, Bhopal
3.
4. S D Valmiki, Regional Officer, MPPCB, Regional Office, Singrauli

ANNEXURE R-2

TRUE COPY
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Action Taken Report GT 
Principal Bench order dated 29thJune 2020 in O.A. 31/2020 

(CZ) Hiralal Bais Vs. Reliance Sasan Power Ltd. & Ors. 

In compliance of l (NGT) Principal Bench 

(PB) order dated 29.06.2020 in the Original application (O.A.),31/2020 (CZ) 

Hiralal Bais Vs Reliance Sasan Power  Ltd. & Ors., a joint committee comprising 

of following officers has undertaken the site visit during 14thand 15th July, 2020: 

1. Rajiv Ranjan Meena, District Collector, Singrauli, MadhyaPradesh

2. Dr H V C Chary Guntupalli, Scientist-D, MoEF&CC, RO, Bhopal

3.

4. S D Valmiki, Regional Officer, MPPCB, Regional Office, Singrauli

Following plant (Reliance Sasan Power Ltd) officials were present during the site 

visit & discussion: 

1. Sh Anil Kumar Singh, Chief Executive Officer

2. Sh Sachin Mohapatra, Station Director

3. Sh Amitosh Verma, Assistant Vice President

Copy of the attendance sheets is enclosed as Annexure-1. 

In compliance with the Tribunal order, the joint inspection committee carried out 

the site visit of breached fly ash pond during 14th& 15th July 2020 to verify the 

issues made by the applicant viz. 

The applicant has raised the issue of the incident of collapsing of Fly 

(UMPP) Singrouli (MP) on 10.04.2020 around 3 PM during COVID 19 

pandemic, leading to flood of the toxic ash slurry located in adjoining  
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Harrhava village, washed away six persons, including three kids, a 

woman and two men living in the adjoining villages. All the Respondents 

lives as well as severe damages to the nearby rivulets Goiwahai, 

vegetations, biodiversity, fertile agricultural lands, due to their 

negligence. A substantial issue of environment has been raised.  

1. The incidence & probable cause of its occurrence:

Industry was disposing its fly ash in this Island 4 or C5 area (Geo-graphical

location: 23.955383, 82.620307) since March 2019; the area of the low lying

is 41.62 Hectares with average depth of 6.5mtrs. This provides effective

volume of 27.06 Lakh M3 to dispose the fly ash. Industry was discharging

fly ash in High Concentration Slurry Disposal (HCSD) mode that has water

to ash ratio 30:70. Based on the records, industry has disposed around 10

Lacs Ton fly ash slurry till the date of incidence i.e. 10.04.2020. Copy of the

disposal records is enclosed as Annexure-2. To pump out the stagnated

slurry water near retaining wall, pumping arrangement was provided by the

industry.

As reported by plant official, the incidence of fly ash pond

breach happened on 10th April 2020 at around 4.40PM in the low lying area

called Island 4 or Compartment 5 (C5) inside the plant premise. One Poclain

machine was on job of leveling soil on the top of the retaining wall; on

moving back the machine, the machine lost its balance and slipped down

towards the outer slope of the retaining wall. In order to prevent the

slippage, the machine operator tried to anchor the bucket on the top soil of

the retaining wall; However due to its own weight, it pulled down a big

chunk of soil from the bund and further to stay up it kept on anchoring on
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additional part of the bund. During the process, the operator damaged the 

wall significantly which initiated the break of the retaining wall. This 

resulted in huge quantum of fly ash with water gushed out through the 

breached wall in about 25mtrs width. Geo-graphical location of breach was 

23.954105o Latitude, 82.623535o Longitude and 23.954335 o Latitude, 

82.623568 o Longitude. On the day of site visit of the committee; continuous 

lean flow of water was observed in the low lying area; during discussion it 

was informed by industry representative that this flow of water is continuous 

from the day of incidence and it was also informed that a study was awarded 

to IIT-BHU to study the reason of breach in the embankment of ash disposal 

site. The report submitted by Prof Arun Prasad, Dept of Geotechnical 

Engineering, IIT BHU on 17.6.2020 after his site visit on 13.6.2020 reported 

the reason of embankment failure under point no. 12 as: 
 

The failure of embankment was definitely initiated by slippage of Poclain. 

However the subsequent extent of damage of the bund was due to severe 

hydrostatic pressure on the upstream of the embankment. Through this 

damaged portion, dilute slurry started flowing leading to complete cutting of 

the retention wall. Accumulation of huge underground water had resulted 

into heavy flow of ash slurry causing serious consequences in the villages . 
 

The copy of the IIT-BHU report is enclosed as Annexure-3.The reported 

hydrostatic pressure probably developed by the newly constructed check 

dam on a stream around May/June 2019 about 4mtrs lower elevation. Geo-

graphical location of the check dam is 23.964515oLatitude, 82.611492o 

Longitude. 
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2. Nature of Damage 
 

The breach of embankment/dyke caused severe damage to life of human & 

animal, property, agricultural fields, standing crops, motor pumps used in 

agriculture, water quality, macro-invertebrates etc. The flow of slurry was 

too forceful that it not only demolished the boundary wall as well as the 

adjacent private property but also flowed through the Goiwahai drain 

damaging the ash water recirculation pipeline of the industry and 

submerging the agricultural lands & summer season crops. The slurry 

travelled a path of about 6.5KMs in length; the average spread of slurry was 

30mtrs wide with an average depth of 1mtr. Out of total 10 Lacs Ton ash 

deposits in Island 4 or C5 area, about 4 Lac Tons slurry breached out from 

about 11 Ha area with average 3mtrs depth which spread in nearby area, 

Goiwahai drain and on agricultural lands. The collected ash from C5 area 

and Goiwahai drain and agricultural land is dumped near Island 3 or 

Compartment C1 to C4 (Low lying area filled with fly ash), Ash dyke 1 & 2 

for raising & bund strengthening. Based on the number of hyva, trucks, 

tractor, loader engaged and their trips, it was informed by industry 

representative that; Out of total 10 Lacs Ton ash; about 3.57 Lacs Ton fly 

ash excavated from C5 area and used in Island 3 bund strengthening, about 

2.67 Lacs Ton ash collected from Goiwahai drain and agricultural land is 

used to strengthen the Ash dyke 1 & 2. Still around 2.15 Lacs Ton is lying in 

C5 area and about 1.5 to 2 Lacs Ton fly ash is deposited in drain. Document 

related to ash quantity removed is enclosed as Annexure-4. On the day of 

field visit, the committee observed deposits of dried fly ash in few 

agricultural fields viz (GPS location 23.969297, 82.634512; 23.969559, 

82.635288 and 23.974791, 82.636981). The committee was of the opinion 
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that an appropriate direction needs to be issued to occupier to expedite the 

cleaning work so as to avoid further flow of ash towards Rihand reservoir. 

Accordingly, Regional Officer, MPPCB issued advisory in this regard to the 

occupier; copy of the direction issued is enclosed as Annexure-5. 

 

Madhya Pradesh Pollution Control Board (MPPCB) Regional Office, 

Singrauli and Zonal Office Rewa carried out joint effluent sampling on 12th 

April 2020 from 5 locations; the details are as tabulated below: 
 

S.No. Location & Geo-graphical 
coordinates 

pH Total 
Solids 
(TS) 

Total 
Dissolved 
Solids (TDS) 

Total 
Suspended 
Solids (TSS) 

1.  Goiwahai drain near Sasan 
Power Plant 
(23.977775, 82.638136) 

6.5 13098 918 12916 

2.  Rihand river before mixing of 
Goiwahai drain (23.985756, 
82.655558) 

7.5 266 85 181 

3.  Rihand Reservoir, Near Sasan 
Pump House (24.038930, 
82.673119) 

7.5 330 104 226 

4.  Rihand river after mixing of 
Goiwahai drain (24.007186, 
82.653735) 

7.5 606 724 476 

5.  Goiwahai drain before 
mixing with Rihand River 
(23.991117, 82. 651948) 

7.5 1518 614 1368 

All units are in mg/l except pH. Copy of the Analysis report is enclosed as 

Annexure-6. 

The analysis report clearly status that the Total solids load in Goiwahai drain 

reduced from 13098 mg/l to 1518mg/l before mixing in Rihand River which 

reveals that in the travel path of about 6.5KMs majority of solids got 

deposited in Goiwahai drain only. Further after mixing the drain in Rihand 

River the total solids load increased from 266mg/l to 606mg/l. In this way, 

the breach incidence has significantly deteriorated the water quality in 
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Rihand river w.r.t. the Total solids. The resultant deposition of solids at the 

bottom of Goiwahai drain might have resulted in loss of benthic macro 

invertebrates. 

3. Action Taken by District Administration 
 

Following actions were initiated by District Administration, Singrauli 

immediately after the ash dyke breach: 

i. National Disaster Response Force (NDRF) team was engaged to carry out 

rescue, relief work. With the effort of NDRF team and district 

administration, the bodies of the 6 deceased were recovered from the ash 

spread area/drain. 

ii. Immediate relief was provided through M/s Sasan Ultra Thermal Power 

Plant to the families to the affected villagers in the form of food, water, 

shelter, fodder etc. 

iii. Initiated survey to assess the damage to agricultural fields, crop, livestock 

etc. 

iv. The injured persons were immediately shifted to the Nehru hospital, NCL 

Jayant, Singrauli for proper treatment. 

v.    District Collector, Singrauli has ordered a magisterial enquiry on the 

breakage of this retaining wall vide order 452/RDM/2020 dated 

11.4.2020. Police Department has also registered an F.I.R. under relevant 

section of I.P.C. against the industry. 

vi. Considering the damage to environment, life & property due to 

embankment breach and precautionary measure to adopt for the stability 

of another low-lying area, district magistrate had communication with 

Principal Secretary, Environment Department on 15.4.2020 vide letter no. 

466/RDM/2020 for necessary direction to M/s Sasan Thermal Power 
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Plant. Copy of the letter is enclosed as Annexure-7. Energy Department, 

Govt of Madhya Pradesh vide letter No. F-3/16/2009/13 (Vol. XVIII) 

dated 4th May 2020 asked unit to take immediate action to get ash dykes 

repaired. Copy of the letter is enclosed as Annexure-8. 

 
 

4. Action Taken by Madhya Pradesh Pollution Control Board (MPPCB) 
 

i. Joint inspection of the breach site & sample collection was conducted 

jointly by MPPCB Zonal & Regional Office Rewa and Singrauli 

respectively on 12th April 2020. Looking into the grave danger to 

environment, life & property; directions under section 33 A of the Water 

(Prevention and Control of Pollution) Act, 1974 vide letter no. 

23/MPPCB/MS/TS Singrauli/2020, Bhopal Dated 13/04/2020 were issued 

to repair, restore the breached area, remove the fly ash spread, assess 

environmental damage & deposit interim damage cost pending the 

assessment of actual damage & Copy of the direction is enclosed as 

Annexure-9.  

ii. Subsequently, MPPCB granted permission vide letter No. 

ENDT.43/MPPCB/MS/TS-Singrauli/2020 dated 28/04/2020 to industry to 

accommodate fly ash recovered from the ash breach area within the plant 

premises and adjoining affected area in to the identified total 9.825 Ha 

area of low lying area around the existing ash dyke 1 & 2 w.r.t. the units 

application vide Letter No. SPL/2020-21/11 dated 21/04/2020. Copy of 

the MPPCB letter is enclosed as Annexure-10. 

iii. Earlier, MPPCB vide its letter dated 13.2.2018 granted permission to M/s 

Sasan Thermal Power Plant to dispose the fly ash only in Compartment 1 

(C1) of 6.09 Ha following the guideline prepared by Orissa Pollution 
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Control Board, Bhuvneshwar and C-

methodology manual for reclamation of low lying area/abandoned 

queries/Literate mines etc. with pulverized fuel ash, July 2010. Copy of 

the same is enclosed as Annexure-11. MPPCB team during its visit to 

plant on 4.1.2019, observed non-compliance of the conditions like liner, 

partition, disposal in dry form & others stipulated in earlier permission 

issued on 13.2.2018 for disposing fly ash in low lying area. In this regard, 

MPPCB has issued a show cause notice to industry on 30.3.2019. Copy of 

the same is enclosed as Annexure-12. Industry replied the show cause 

notice vide letter SPL/EMG/2019-20/03 dated 22.4.2019 w.r.to the liner, 

soil permeability, ash transportation, high concentration slurry disposal 

etc. Copy of the same is enclosed as Annexure-13. It was informed by 

industry representative that as no further directions/Notice were issued 

from MPPCB after their reply to the show cause; unit has started 

disposing the ash in High Concentration Slurry Disposal (HCSD) in the 

areas C2 to C5, which was in accordance with their submission dated 

22.04.2019. However, no prior permission was obtained from MPPCB for 

ash filling in compartments C 2 to C5, an embankment was made and ash 

in slurry form was filled above the ground level, which is in contravention 

to the permission granted by MPPCB on 13.2.2018 and was similar to 

creating an ash dyke and was opposed to the norms of ash filling in low 

lying areas. The industry kept filling the ash despite the consent renewals 

granted by MPPCB on 05.04.2019 and 08-03-2020 under the provisions 

of Water (P&CP) Act, 1974 and Air (P & CP) Act, 1981, in which it was 

clearly specified that for disposal of ash in low lying area/mine for void 

filling prior permission from the Board be obtained, and conditions 

stipulated therein shall be followed.. The consent renewal letters are 
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enclosed as Annexure 14A and Annexure 14B. MPPCB vide letter dated 

26.5.2020 granted permission to Regional Officer, Singrauli to initiate 

legal action against the occupier under Water (Prevention & Control of 

Pollution) Act 1974 and Environment Protection Act, 1986. Copy of the 

same is enclosed as Annexure-15. 

 

5. Action Taken by M/s Sasan Ultra Thermal Power Plant, Singrauli 

Action w.r.to the immediate repair of breached embankment, restoration, 

assessment of the environmental damage & dyke stability, compensation 

towards loss of life, property & others, removal of ash from compartment C5 

etc. are as below:  

 
i. The restoration of ash spread area through earth moving and transporting 

equipment is under progress at multiple locations e.g., agricultural fields, 

nearby nalla with proper access. However, earlier unit faced constraints 

on large scale resource mobilization due to COVID 19 national 

lockdown. Out of total 10 Lacs Ton ash; about 3.57 Lacs Ton fly ash 

excavated from C5 area and used in Island 3 bund strengthening, about 

2.67 Lacs Ton ash collected from Goiwahai drain and agricultural land is 

used to strengthen the Ash dyke 1 & 2. Still around 2.15 Lacs Ton is 

lying in C5 area and about1.5 to 2 Lacs Ton fly ash is deposited in drain. 

Proper spreading and compaction of filled ash is carried out using dozer 

and compactors. Compaction testing at the ash filling site is carried out 

regularly conforming to the standards. 

ii.      Repair work of damaged retention wall (at C5 area) up to a suitable 

height has been completed after provision made below the re-instated 

retention wall for safe passage of water flowing from the area to avoid 
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any water accumulation within this low lying area. About 3.57 Lacs Ton 

fly ash excavated from C5 area and used in Island 3 bund strengthening. 

Simultaneously, soil cover is being provided over the C5 low lying area. 

iii.     M/s Sasan Power Ltd has issued letter of intent (LOI) & Work Order 

(WO) on 21.4.2020 & 2.6.2020 respectively to IIT-BHU for studying the 

ash dyke stability. Copy of the LOI & WO is enclosed as Annexure-16. 

Preliminary report submitted by IIT-BHU on 17.6.2020. The report states 

that  failure of embankment was definitely initiated by slippage of 

Poclain. However the subsequent extent of damage of the bund was due 

to severe hydrostatic pressure on the upstream of the embankment. 

Through this damaged portion, dilute slurry started flowing leading to 

complete cutting of the retention wall. Accumulation of huge 

underground water had resulted into heavy flow of ash slurry causing 

 

iv.      A Letter of Intent (LOI) issued on 21.4.2020 to National Environmental 

Engineering Research Institute (NEERI), Nagpur for the assessment of 

the environmental damage. Work order (WO) was issued on 5th June 

2020 in favor of NEERI. However, due to COVID19 & lockdown; 

NEERI has not carried out site visit till date. It was informed that regular 

follow-up is being made with NEERI to expedite the visit. Copy of the 

LOI & WO is enclosed as Annexure-17. 

 

v. Details of compensation, relief measures & others 
 

a. Compensation to families lost their members 

M/s Sasan Power Ltd had compensated financially in Rs. 125.3 Lakhs to 

the dependent family members of 06deceased persons as per the district 
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administration instructions& guidelines. Lifelong Monthly Sustenance 

Allowance was also extended to 6 Dependents of deceased ones 

@8275/month. Employment was provided to 03 members of the 

deceased persons. The details are as below: 
 

1) Deceased person : Dinesh Kumar Shah S/O Bisahulal Shah  (Age  
32 yrs) 

     Following compensation was paid to his dependents Mrs. Reena Shah    

(Wife), Smt Rudani (Mother), Sh Bisahulal Shahu (Father) 

 One Time Settlement amount- Rs. 10.00 Lakh 

 Employment in Company with monthly Salary Rs. 15000/- to Smt. 

Reena Shah W/O Late Shri Dinesh Kumar Shah.   

 Lifelong Monthly Sustenance Allowance to Mother Rudani W/O 

Bisahulal Sahu (67 yrs)  & Father Sh. Bisahulal Shahu S/O 

Anantram Shahu (69 Yrs) @ Rs. 8275/- (Each) (Revised every six 

month as per GoMP Minimum wage guidelines) annual financial 

implication at 

Rs.198600/annum 

 Cremation Support of Rs. 30,000/- 
 

2) Deceased person : Master Ankit S/O Late Dinesh Kumar Shah 
(Age 3 yrs) 

Following compensation was paid to Mrs. Reena Shah (Mother) 

 One Time Settlement amount-Rs. 10.00 Lakh 
 

3) Deceased person : Choon Kumari Shah W/O Bhayyaram Shah  
(Age 28 yrs) 

 

Following compensation was paid to dependent Bhayyaram Shah 

(Husband) 
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 One Time Settlement amount-Rs. 10.00 Lakh 
 

 

4) Deceased person : Seema D/O Bhayyaram Shah (Age 10 yrs) 
 
 

Following compensation was paid to Sh Bhayyaram Shah (Father) 

 

 One Time Settlement amount-Rs. 10.00 Lakh 
 

 
5) Deceased person : Abhishek S/O Bhayyaram Shah (Age 8 yrs) 

 
 

Following compensation was paid to Sh Bhayyaram Shah (Father) 

 

 One Time Settlement amount-Rs. 10.00 Lakh 

 
Following compensation and relief was also given to Sh Bhayyaram Shah 

whose wife & 02 kids lost their life in this ill-fated incidence 

 
 

 Cremation Support of Rs. 50,000/- 

 Lifelong Monthly Sustenance Allowance to Mother Golari S/O 

Rambaran Shahu 48 Yrs & Father Rambaraan Shahu S/O 

Khulluram Shahu (52 Yrs) @ Rs. 8275/- (Each) (Revised every 

six month as per GoMP Minimum wage guidelines) annual 

75x12X2 members= 

Rs.198600/annum 

 Permanent Job to Sh Bhayyaram Shah in Civil department of M/s 

Sasan Power Limited on the post of Technician.    

 Compensation of House (Rs. 10.00 Lakh) , Household items (Rs. 

10.00 Lakh), property (Rs. 8.00 Lakh) 

 Constructed House of 5 room at Makrohar Road (Rs. 25 Lakhs 

Approx Valuation) 
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6) Deceased person : Rajjad Ali S/O Jabbar Ali (Age 29 yrs) 

 
Following compensation were paid to dependent Mrs. Reshma 

Khatoon (Wife) 
 

 One Time Settlement amount- Rs.5.00 Lakh to Smt. Reshma 
Khatoon w/o Late Shri Rajjad Ali. 

 Employment to 1 member through outsourcing based on 
qualification 

 One Time Settlement amount- Rs.5.00 Lakh to Shri Jabbar Ali 
F/o Late Shri Rajjad Ali 

 Lifelong Monthly Sustenance Allowance to Mother Julekhaa 

Begum W/O Jabbar Ali (49 Yrs) & Father Jabbar Ali S/O 

Inshaa Mohammad (52 Yrs) @ Rs. 8275/- (EACH) (Revised 

every six month as per GoMP Minimum wage guidelines). 

 8275x12X2 

members= Rs.198000/annum 

 Support for Cremation Rs. 20000/- 
 Payment to be made to the nominees of worker under workmen 

compensation act (Amount deposited in Labour court)  11.03 

Lakhs 

 
Elaborated details of the compensation offered to families who lost 
their members are enclosed as Annexure-18. 

 
 

b. Compensation for Cattle, Motor, pump, well, poultry farm 
etc. 

  
Based on the survey of district administration, compensation was 

provided to affected villagers against their loss of livestock, motor, 

pump, water source, poultry farm etc. The details are as below: 
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 Affected villagers of 03 villages of Tehsil Singrauli as per SDM 

Singrauli Letter 165/SDO/RE-3/2020 dtd. 29.05.2020  INR 70.59 

Lakhs 

 Affected villagers of 01 villages of Tehsil Mada as per SDM Mada 

Letter 541/SDO/RE-1/2020 dtd. 26.05.2020 - INR 9.84 Lakhs 

 
Details of the compensation for Cattle, Motor, pump, well, poultry 
farm etc. are enclosed as Annexure-19. 
 

c. House Damage, Crop Compensation, House hold items 

About 566 sufferers of Sidhikala, Sidhikhurd, Harrahawa & Jhanjitola 

villages were recorded by the M/s Sasan Power Ltd. The details are as 

below: 

Affected Total Numbers Details of affected persons, 
property etc. 

Farmers 549 Siddhikala  21 
Sidhikhurd  133 
Harrahawa  321 
Jhanjitola - 74 

House 14 House includes both Kaccha 
& pakka  

Household 
items 

03 - 

 

Details of the compensation are as below: 

 Support for Ration/Household damage to 11 families of Sidhi Khurd  

1.78 Lakhs 

 Compensation towards, house damage, crop, household materials (566 

nos.) - 85.07 Lakhs 
 

Details of the compensation to House Damage, Crop Compensation, 
House hold items are enclosed as Annexure-20. 
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d. Medical Support to Injured (Nehru Hospital) 

The insured persons were provided medical treatment to Nehru 

Hospital, Northern Coalfield (NCL), Jayant, Singrauli. Medical 

support of total Rs. 2.36 Lakhs was provided to Smt Reena Shah W/O 

Late Dinesh Shah and Golari Devi W/O Sh. Rambaran Shah. 

Details of the Medical Support to Injured (Nehru Hospital) are 
enclosed as Annexure-21. 
 

e. Support for food to affected families 

M/s Sasan Power Ltd extended support for food, maintenance of 

electric & civil work to affected families. The following expenditure 

was incurred by the unit: 

Support for fooding to affected families through our canteen  1.5 

Lakhs 

Support for civil, electrical maintenance and ration to main family  

1.5 Lakhs 
 

f. Provision of drinking water to families and Cattle 

Unit has made drinking water supply provisions in the affected area. 

The details of work done and expenditure incurred are as below:  

 Provision of 570 nos drums of 100 ltr capacity for cattle - 1.14 Lakhs 

 Installation of Hand-pump to families affected by accidents (8 nos) - 

6.4 Lakhs 

 Drinking water supply through tanker - 0.45 Lakhs 
 

Details of the Provision of drinking water to families and Cattle are 
enclosed as Annexure-22. 
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vi. Interim compensation for the environmental damage  
 

MPPCB vide letter dated 13.4.2020 directed M/s Sasan Power Ltd to deposit 

an amount of Rs 10 Crore towards interim environmental compensation. M/s 

Sasan Power Ltd has deposited only Rs. 2 Crore to the account of MPPCB 

(Member Secretary Environment Protection Fund) on 26.5.2020. Details of 

the Interim compensation for the environmental damage are enclosed as 

Annexure-23. 
 
 

6. Action Taken by Ministry of Environment, forest & Climate Change 
(MoEF&CC) 

 

MoEF&CC, New Delhi issued a Show Cause notice vide office order no. J-

13011/15/2006-IA-II (T) dated 21.05.2020 under Section 5 of Environment 

(Protection) Act, 1986. Project Proponent vide e-mail dated 04.06.2020 

submitted a reply in response to the said show cause notice. Subsequently, 

MoEF&CC, New Delhi vide letter dated 13.07.2020 requested the project 

proponent to provide the concrete action taken and or being taken by the 

company to achieve 100% fly ash utilization. Simultaneously, MPPCB has 

been requested to furnish action taken by the Board as well as the remedial 

measures taken by M/s. Sasan Power Ltd. Copies of the same are enclosed 

as Annexure-24. 
 

7. Specific observations of the joint committee  
 

i. Continuous flow of water contaminated with fly ash is seen flowing down 

the Hume pipe laid by the project proponent in the breach area, wherein the 

Project Proponent needs to take appropriate control measures to prevent the 

fly ash from reaching the Goiwahai drain and finally the Rihand river.  
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ii. In spite of the efforts of the project proponent to remove fly ash from the 

Goiwahai drain, significant quantities of Fly ash between 1.5 to 2 Lacs Ton 

is seen spread on the banks of Goiwahai drain over a stretch of 6.5 km till 

its confluence with the Rihand River. Slower progress in fly ash removal 

due to constraints in resource mobilization due to covid-19 lockdown was 

noticed and the industry needs to expedite the fly ash recovery from the 

banks of Goiwahai drain. 

iii. In spite of the financial aid /compensation paid by the company to the 

affected people, the grievances of some of the affected people are still to be 

addressed by the company in co-ordination with local authorities. 

iv. The project proponent has engaged CSIR-NEERI to assess the cost of 

environmental restoration and IIT-BHU to assess the ash dyke stability 

study and others.  

Google image of the site of the incidence and photographs taken during the 

field visit are enclosed as Annexure- 25. 
 

 

8. Recommendations 
 

1. To check the strength of the bunds created around the dykes/low lying 

areas quarterly and one time especially before the on-set of the 

monsoon through expert agencies of repute and to submit Action 

Taken Reports to regional offices of MPPCB, CPCB & MoEF&CC 

periodically.  

2. To expedite the ash cleaning work from Goiwahai drain to ensure that 

the resultant environment contamination is minimized and resources 

should be channelized to complete the task within 1 month and to 

submit Action Taken Reports to regional offices of MPPCB, CPCB & 

MoEF&CC on weekly basis. 
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3. To take appropriate control measures to prevent the fly ash from

reaching the Goiwahai drain and finally the Rihand River.

4. In spite of the financial aid /compensation paid by the company to the

affected people, the grievances of some of the affected people near

Tola Badi village, Harrahawa are still to be addressed by the company

in co-ordination with local authorities. The CSR cell of the company

in co-ordination with the local administration shall set-up grievance

redressal camps in each of the affected villages along the Goiwahai

drain.

5. To obtain prior permission from MPPCB before any disposal of fly

ash / bottom ash in the low lying areas and ensure disposal as per the

CPCB guideline.

6. To expedite the studies to be undertaken by IIT-BHU to assess the

impact of aquifers in the fly ash breach.

7. To expedite the environmental damage assessment studies with CSIR-

NEERI so as to ensure the actual impact of fly ash breach on

environment is assessed holistically.

TRUE COPY
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRlNCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 148 OF 2020 

IN 

ORIGINAL APPLICATION NO.(CZ) 31OF2020 

IN THE MATTER OF. -

Hiralal Bais 

UNION OF INDIA & ORS. 

VERSUS 

... Applicant 

.. .. Respondents 

AFFIDAVIT ON BEHALF OF SASAN POWER UMITED /RESPONDENT NO. 1&2 

Most Respectfullv Showeth. -

1 

I, Virendra Shukla aged about 46 years, son of Late Sh T. R. Shulda, resident of ]-1106, 

Amrapali Silicon City, Sector 76, Noida-201301, Authorised Representative of Sasan 

Power Ltd, being Respondent No1&2, having its office at A-2, Sector 24, Noida-

201301, presently at New Delhi, do hereby solemnly affirm, declare and state on oath 

as under. -

1. That I am duly Authorised Representative of the Respondent. No. 1 & 2 

("Answering Respondent" / "SPL") in the instant Original Application and as 

such I am well conversant with the facts and circumstances of the present 

case, based on my personal knowledge and as derived from the records 

maintained by the Answering Respondent in the ordinary course of business. 

As such, I am competent to swear and depose the present affidavit. 

2. It is submitted that Answering Respondent herein is a subsidiary Company of 

Reliance Power Limited ("RPL") that has developed Sasan Ultra Mega Power 

Project ("Sasan UMPP") in the State of Madhya Pradesh ("M.P."), which is a 

flagship initiative o~ Government of bdia ("Gol") and is the largest integrated 

pit-head power project in India. The said Project has an installed power 

generation capacity of 3960 MW and an operating captive coal mine of 20 

Million Tons Per Annum capacity. It supplies power to 14 power distribution 

ANNEXURE R-3

TRUE COPY
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2 

companies (Disc:>ms) which serve 47 Crore population across 7 states at a 

levelized tariff of Rs. 1.196/kWh, lowest a::nong the coal-based power plants 

in the country. It is pertinent to note that Coal for the Sasan UMPP is supplied 

from the captive ::oal blocks of Moher & Moher -Amlohri Extension having an 

average ash content of less tr..an 34%. 

3. That the Applicant has preferred the ir:sta:J.t Original Application under 

Section 18(1) read with Sectio'.1 14, 15 & 17 of the National Green Tribunal 

Act, 2010 ("NGT Act") before the Hon'ble National Green Tribunal, Central 

Zone, Bhopal (Madhya Pradesh) primarily, on account of alleged incident of 

breach ofretention wall of the low lying a::-ea meant for ash utilization inside 

the boundary of the Sasan UMPP on 10.04.2020. 

4. At the outset, it is humbly submitted that .'.'v1adhya Pradesh Pollution Control 

Board ("MPPCB"), taking cognizance of the alleged incident, directed SPL to 

deposit an amcunt of INR :LO Crores towards interim environmental 

compensation vide its letter no. D. No. 23/MPPCB/MS/TS Singrauli/2020 

dated 13.04.2020. In compliance to the said directions from MPPCB, on 

26.05.2020, given the liquidity challenges and financial stress being faced by 

SPL, INR 2 Crores were deposited in MPPCB account (Member Secretary 

Environment Fund). That SP:::.. vide its letter dated 28.05.2020 addressed to 

MPPCB, shared C.etails of INR. 2 Crores C.eposited with MPPCB in compliance 

of its directions. True Copy ofletter dated 13.04.2020 & 28.05.2020 is hereby 

annexed and marked as ANNEXURE - R/1 (Colly). 

5. It is further submitted MPPCB vide its letter dated 24.08.2020 directed SPL to 

deposit balance amount of INR 8 Crores to MPPCB in compliance of the Order 

dated 14.07.2020 passed by this Hon'ble Tribunal in 0.A 164of2018 titled as 

Ashwani Kumar Dubey v. Union of India. ln response to the aforesaid letter, 

SPL vide its letter dated 09.09.2020 addressed to MPPCB intimated that this 

Hon'ble Tribunal in its order dated 14.07.2020 directed NTPC, Vidhyanachal 
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to deposit INR 10 Crores towards interim compensation for breach of their 

ash dyke and further highlighted that the facts in SPL's case are different and 

clearly distinguishable from those in NTPC, Vindhyachal's case. In SPL's case 

retention wall at low lying area within the plant premises got damaged, ash 

dyke of SPL was totally safe and the same was confirmed by IIT-BHU through 

its report. SPL also drew reference to its letter dated 21.04.2020 wherein its 

precarious liquidity condition and stressed finances were highlighted and 

further added that despite facing severe liquidity crunch, SPL had deposited 

INR 2 Crores. Thus the principles as applied by this Hon'ble Tribunal in its 

order dated 14.07.2020 will not be applicable to SPL. In addition to the above 

payment of INR 2 Crores deposited with MPPCB as an interim environmental 

compensation, SPL has additionally incurred INR 15 Crores towards 

compensation and restoration works. Thus a total of~ INR 17 Crores has been 

incurred by SPL in the context of compensation and restoration works. True 

Copy of letters dated 24.08.2020 & 09.09.2020 are hereby annexed and 

marked as ANNEXURE R/2 (Colly) 

6. It is submitted that the Hon'ble Tribunal (CZ), taking cognizance of the 

instant application, constituted a Joint Committee vide its order dated 

29.06.2020, comprising of Representatives of the Ministry of Environment, 

Forest & Climate Change ("MoEF&CC"), Central Pollution Control Board 

("CPCB"), District Collector, Singrauli and Regional Officer (Singrauli), 

MPPCB and thereby directed the said Joint Committee to visit the place and 

submit the report elaborating the actions taken. Further, the Hon'ble Tribunal 

(CZ) designated the respective State Polh.:.tion Control Board ("SPCB") as the 

Nodal Agency for the purpose of coordination and logistic support. Copy of 

NGT order dated 29.06.2020 is annexed herewith and marked as ANNEXURE 

R/3. 
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7. It is submitted that on 10.07.2020, MoEF&CC issued directions to the District 

Collector of Singrauli to inspect SPL site on 14:h-1Sth July 2020, with the Joint 

Committee constituted in compliance of the Order dated 29.06.2020 passed 

by this Hon'ble Tribunal. Copy of MoEF&CC directions dated 10.07.2020, is 

annexed herewith and marked as ANNEXURE R/4. 

8. It is submitted further, that on 13.07.2020, MoEF&CC addressed a letter to 

SPL requesting it to provide a concrete A:tion Plan to achieve 100% fly ash 

utilization in compliance to the fly ash notification. Copy of MoEF&CC letter 

dated 13.07.2020 is annexed herewith and marked as ANNEXURE R/5. 

9. In response to the above letter, SPL, on 28.08.2020, shared its concrete Action 

Plan with MoEF&CC to achieve 100% fly ash utilization for Sasan Ultra Mega 

Power Project. Copy of SPL action plan is annexed herewith and marked as 

ANNEXURE R/6. 

10. That in July, 2020 the Joint Committee as per the Order dated 29.06.2020 

carried out site visits of Sasan UMPP. 

11. It is also submitted on 09.08.2020, a Study Report w.r.t. stability analysis of 

Ash Dyke, proposed Raisings, preparedness plan, Instrumentation and 

Monitoring was prepared by Prof. Arun Prasad, Department of Geotechnical 

Engineering, IIT - BHU at the instance of SPL. The report stipulated the 

following conclusions under point 9, which are extracted below for ease of 

reference. 

"Based on the analysis, and assessment discussed above, the following 

conclusions are made: 

(a) The existing ash dyke (lagoor. 1and2 both) is structurally stable 

and safe for filling with ash. 

(b) The raising of starter dyke by 7.0 m can be done by adopting the 

downstream technique, whi~h is structurally more stable as 

compared to upstream and centerline techniques 
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(c) Instruments can be in~talledfor monitoring the safety of the ash 

dyke. 

( d) Future raising of the ash dyke by 20 m is possible as suggested by 

the stability analysis. Howe-1er, a detailed analysis needs to be 

carried out adopting the strength parameters of soil/ash 

obtained from tests carried out during the time of actual raising. 

(e) The area between Lagoons-1and2 towards the southern end of 

the ash pond can be excavated to create additional ash disposal 

capacity." 

A copy of IIT BHU report is annexed herewith and marked as ANNEXURE 

R/7. 

12. That the Report of the Join t Comm:ttee constituted as per the Order dated 

29.06.2020 was filed before this Hon'bJe Tribunal. In the said Action Taken 

Report the Joint Committee recorded the following:-

( a) Reason for breach; 

(b) Nature of Damage; 

(c) Action taken by District Administration; 

(d) Action taken by MPP CB; 

(e) Action taken by Answering Respondent/ SPL; 

(f) Action taken by MoEF&CC; 

(g) Specific Observations of the Committee; and 

(h) Recommendations. 

A True Copy of the Action Taken Report of the Joint Committee as per the 

Order dated 29.06.2020 is annexed hereto and marked as ANNEXURE R/8. 

It is humbly submitted that MPPCB ~n complete disregard of SPL's response 

dated 09.09.2020 made towards outstanding interim environmental 

compensation again requested SPL vi de its Jetter dated 25.11.2020, to deposit 

outstanding interim environmental compensation of INR 8 Crores. SPL in 

addition to its response dated 09.09.2020, intimated MPPCB vide its letter 

dated 15.01.2021, that this Hon'ble Tribunal in the present O.A directed to 

constitute a committed comprising of District ColJector (Singrauli), members 
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of CPCB, MoEF&CC & MPPCB. The recommendations submitted by the said 

committee do not include any further environmental compensation to be 

collected from SPL and emphasized on expeditious completion of site 

restoration work. SPL further added that despite facing severe liquidity 

challenges, which have further exacerbated due to unprecedented delays in 

bill payments in recent months by Madhya Pradesh Power Management 

Company Limited (MPPMCL), the Lead Procurer of Sasan UMPP, SPL has 

already paid an Interim Environmental Compensation of INR 2 Crores to 

MPPCB. In additon to above, SPL has incurred nearly INR 15 Crores towards 

compensation and restoration work. True copies of the letter dated 

25.11.2020 & 15.01.2021 are hereby annexed and marked as ANNEXURE 

R/9 (Colly). 

14. That the present OA was scheduled to be listed before the Hon'ble Tribunal 

on 27.08.2020, 02.12.2020 and 27.01.2021. However, the matter was 

adjourned as per the Cause List itself. Therefore, no Order directing the 

Answering Respondents to file a Reply has been passed by the Hon'ble 

Tribunal. However, the Answering Respondents are filing the present 

Affidavit with the limited purpose of placing on record the current status of 

activities undertaken by the Answering Respondents. 

15. That as stated above, the Joint Committee in its Report has made certain 

observations on the activities required :o be undertaken by the Answering 

Respondent. Therefore, the Answering Respondent is filing the present 

Additional Affidavit for the limited purpose to place on record the current 

status of such activities vis-a-vis the observations made by the Joint 

Committee in its Report. 

(a) Still around 2.15 Lacs Ton is lyin&: in CS area and about 1.5 to 2 

Lacs Ton fly ash is deposited in drain. (Para 2 @Pg. 5 of the 

Report) 
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i. It is submitted that SPL issued a letter no. SPL/2020-21/41 

dc:ted 31.10.2020 to MPPCB communicating status of ash 

removal and restoration of ash spread area. 

ii. The site restoration job is now completed and the status is as 

fo]ows: 

(All values in Lakh-Tonne) 

SN 1Jtilfzatlon areas 

Agricultural 1. Approved Low lying 
1 and other 1.60 0.0 areas around ash 

fields pond; 

2 Gabaiya f'alla 2.25 0.0 
2. Strengthening of dyke 

wall of ash ond. 

Total spilled 3.85 0.0 
over ash 

iii. As regards, the remaining ash in the Island - 4 Area ( -6.00 

La::s-Tonne), this low lying area has been fully cleared of 

remaining ash and additional soil cover has been provided in 

this area. Sasan UMPP is not going to use this area for any ash 

utilization in any mode considering the risk involved due to 

increased water table in the area. For safe passage of water 

from the four aquifers, because of high water table and rain, 

culvert has already been constructed. 

iv. Further, after ash restoration and associated field 

preparations, farmers have already grown paddy in their 

agricultural fields, most of them are presently under flowering 

stage and the condition of the crop yield is also very good. 

v. Copy of letter dated 31.10.2020 issued by SPL to MPPCB is 

annexed herewith and marked as ANNEXURE R/10. The Letter 

also attaches relevant photographs of restoration work in 

agriculture and other fields; Gabaiya Nalla and Island 4 area. 

Copy of site photographs are annexed herewith and marked as 

ANNEXURE R/11. 
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(b) To check the stren~ of the bunds created around the dykes/low 

lying- areas guarterly nd one time especially before the on-set of 

the monsoon throuiUi expert ~encies of repute and to submit 

Action Taken Reports to regional offices of MP PCB. CPCB & 

MoEF&CC periodically. (Para 8 (1) @Pg 18 of the Report) 

i. For the assessm~nt of design and structural safety of the ash 

dyke of the Sasar: UMPP, IIT BHU was engaged and the report is 

already submitted. As per the IIT- BHU Report "Existing Bund is 

structurally stable and safe for filling with ash". The said report 

is already submitted to MPPCB and is being placed before this 

Hon'ble Tribunal for its kind consideration as Annexure R/7 

of the present affidavit. 

ii. Fmther, the strength of the bund created around the ash dyke/ 

low lying area will be checked every year before the monsoon 

through the expert agency of repute and Action Taken Report 

will be submitted to Regional Offices of MPPCB, CPCB and 

MoEF&CC. 

( c) To expedite the ash cleanin~ work from Goiwahai drain to ensure 

that the resultant e vjronment contamination is minimized and 

resources should be channelized to complete the task within 1 

month and to submit Action Taken Reports to re~onal offices of 

MPPCB. CPCB & MoEF CC on weekly basis. (Para 8 (2) @Pg 18 of 

the Re110rt) 

i. It is submitted that the ash cleaning work from Gabaiya nalla is 

completed. Copy of SPL submissions dated 16.09.2020 and 

15.01.2021 submitted to regional offices of MPPCB, CPCB & 

MoEF&CC are herewith anr:exed and marked as ANNEXURE -

R/12 (Colly). 
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ii. It is submitted that all the sites in the low lying area (island 4), 

post efforts of SPL, have been restored, same is evident from 

the site pictures annexed herewith as ANNEXURE - R/13. 

(d) To take appropriate control measures to prevent the fly ash from 

reaching the Goiwahai drain and finally the Rihand River. (Para 8 

(3) @Pg 19 of the Report 

It is submitted that the site restoration job, including cleaning 

of Gabaiya nalla, is now completed. With regard to the 

precautions taken: 

i. After cleaning, width of the Gabailya nalla and 

hence the natural water flow profile is restored. 

With the increase in the width of the nalla, the 

velocity cf the water flowing through the nalla is 

also reduced resulting into reduction in particle 

carrying capacity of the flowing water. 

ii. Wherever there was no immediate approach for the 

dumpers to dean the ash, layer of soil cover was 

provided through poclain and once the approach 

was established ash from the area was lifted 

immediately and shifted to designated low lying 

area around ash d)•ke. 

( e) In spite of the financia l aid /compensation paid by the company 

to the affected people. the mevances of some of the affected 

people near Tola Badi villa~e. Harrahawa are still to be addressed 

by the company in co-ordination with local authorities. The CSR 

cell of the company in co-ordination with the local administration 

shall set-up weva ce redressal camps in each of the affected 

villages along the Goiwahai drain. (Para 8 (4) @ Pg 19 of the 

Report) 
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i. It is submitted that SPL had received 17 complaints from Bhadi 

Tela villagers about non disbursement of their compensations. 

After checking their compensation status, SPL found that 10 

complainants were alrec.dy the part of Revenue Department 

original list and accordingly Crop compensation paid in their 

bank accounts as per the instructions by the District 

AC.ministration. Further, as regards the remaining 7 

complainants, they were not the land owner. However they 

clc.imed of having loss of their grown vegetables. SPL has paid 

Rs. 5000/- per person directly to them. 

ii. Further, suppori: has also been provided to affected villagers 

for levelling their agricu]tural fields and digging 21 wells for 

irrigation of the fields. Approx. 1 Km internal village roads 

connecting PMGSY Harrahawa have been strengthened 

benefitting Bhadi Tula villagers. Grievance redressal 

mechanism is already in place, wherein district admin officials 

(Tehsildar/SDM) along with Village Panchayat and CSR Cell of 

SP:... address the complaints and grievances of affected people. 

iii. Grievances of the viJiagers from ]hanjhi Tola, Harrahawa, 

Siddhikhurd- Latbudwa Tola, Giddhakhadi Tola are also settled 

by paying crop compensation. 

iv. CSR team is also visiting the affected villages on daily basis and 

genuine grievances are being timely resolved. 

(f) To obtain prior per ission fro m MPPCB before any disposal of fly 

ash I bottom ash in the low lying areas and ensure disi>osal as per 

the CPCB iilldeline. (Para 8 (5) @Pg 19 of the Report) 

i. It is submitted that in the past, SPL has always obtained prior 

permission from MPPCB/relevant authorities and ensured its 
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compliance, for disposal of fly ash/ bottom ash in any low lying 

areas. SPL will continue to do the same in future also. 

ii. It is further submitted that SPL had taken permission from 

MPPCB vide letter dated 13.02.2018. Visit of MPPCB officials to 

site took place on 04.01.2019 and 05.01.2019. Post visit of 

MPPCB officials a show cause notice was issued by MPPCB on 

30.03.2019. SPL submitted a point-wise reply against that 

notice on 22.04.2019 and after SPL's point-wise submission no 

further action was taken by MPPCB. It is respectfully submitted 

that no response to SPL's point-wise reply of 22.04.2019 shows 

that the reply as submitted by SPL was accepted by the MPPCB. 

iii. Further, the said low lying area including the plant area was 

also visited by the Regional Officer, Singrauli on 30.03.2019, 

01.04.2019, 15.02.2020 and 19.02.2020, during the course of 

renewal of Consent to Operate (CTO) of the plant and 

essentially based on his recommendation, CTO of the plant got 

renewed for FY 2019-20 and 2020-21. This clearly confirms 

that all the issues related to the low lying areas were closed 

before the renewal of CTO and nothing was pending to be done 

from SPL side. Further, SPL has also been reporting the 

quantum of ash utilization in different avenues, including low 

lying areas, through quarterly reports, annual returns, annual 

environmental statements, etc. to the MPPCB. Replies in this 

regard have already been submitted to MPPCB vide letters 

dated 21.04.2020, 10.06.2020 and 09.09.2020. 

(g) To expedite the stud ies to be undertaken by IIT-BHU to assess the 

impact of aquifers in e fly ash breach. (Para 8 (6) @Pg 19 of the 

Report) 
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i. It is submitted SPL has already engaged IIT- BHU to assess the 

impact of acquifiers in Island #4 area. The work has been 

awarded to IIT -BHU ON 08.01.2021. The professors from IIT 

BHU have done pre contract award visit of the site on 

28.11.2020 to assess the site condition and to have detailed 

discussions. It is humbly submitted SPL issued Work Order 

("WO") dated 08.01.2021 to IIT - BHU for carrying out 

hydrological studies in and around of SPL. True copy of WO 

dated 08.01.2021 is hereby annexed and marked as 

ANNEXURE R/14 (Colly). 

~ 
W.O. No.-33519884 
Hydrological Study (I. 

(h) To expedite the en ironmental damage assessment studies with 

CSIR-NEER1 so as to ensure the actual impact offly ash breach on 

environment is assessed holistically. (Para 8 (7) @ Pg 19 of the 

Report) 

i. NEERI has already been engaged for the said study vide WO 

dated _05.06.2020. A team of NEERI Scientists, which could 

not immediately visit the site due to then prevailing lockdown 

conditions and subsequent travel restrictions, has visited the 

site from 22.12.2020 - 26.12.2020; carried out detailed site 

survey; and collected samples. NEERI's report is awaited. True 

copy of the WO issued to NEERI enclosed as ANNEXURE 

R/15. 
NEERI Worl< 
Order.pelf 

16. In view of the aforementioned submissions raised at the instance of the 

Answering Respondents, it is submitted that SPL has complied with the 

directions issued by the Joint Committee. The Answering Respondents crave 

leave to file a detailed affidavit as and when directed by the Hon'ble Tribunal 

and/or deemed necessary. 
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HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, 
HON’BLE MR. JUSTICE 
HON’BLE DR. 
HON’BLE DR. 
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“In absence of verified records in these respects, an assessment of 
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”

“Recommendations
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Hon’ble NGT O.A 95/2018 order dated 11.1.2019”

“32. Thus, our directions are as follows:
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Hon’ble Supreme Court and where stay is operative, this order

orders of Hon’ble Supreme Court.

.”
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of the Hon’ble 
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Letter of Intent 

Ref: SPL/ENV/01   Date: 21.04.2020 

To, 

Department of Civil Engineering 
M/s  Indian Institute of Technology (BHU) 
Varanasi – 221005 

Contact- Dr. Arun Prasad (Mob No- 953 210 3389) 

Sub: LOI for Study on design and structural safety of the ash dyke situated near Harrahwa village at 
Sasan Power Ltd.  

We are pleased to issue this LOI for conducting study on design and structural safety of the ash 
dyke situated near Harrahwa village at Sasan Power Ltd. against your offer reference mail dated 
21.04.2020 as mentioned below BOQ. 

S.No. 
Service 
Code MATERIAL DESCRIPTION QTY UOM Rate 

Total 
Value 

1 6100000205 

Study on design and structural safety of 
the ash dyke situated near Harrahwa 
village 1 LS 400000 400000 
Basic Value 400000 
GST (IGST) 18% 72000 
Total Value 472000 

Terms & Condition 

Order Value- Rs 472000/- 

GST- IGST 18% included in total order value. 

Scope of Work: 
1. To assess the design and structural safety of the ash dyke situated near Harrahwa village.
2. To assess its adequacy of engineering and constructional quality, it’s safe ash handling and

disposal capacity.
3. To ascertain measures, if any, to improve it to avert any incident of its breach, leakage,

seepage.
4. Preparation of and Emergency Preparedness plan and Environmental Management Plan to

avert and handle any incidence of its breach, leakage, seepage depending upon site condition.

Payment Terms- 100% payment advance against submission of PI. 

Work Period – 12 Weeks for Study of design/drawings, analysis using software, assessment & 
Planning, report submission. 

Our Work/Purchase Order along with detailed commercial and technical terms and conditions shall be 
sent to you in due course. You are, therefore, requested to please go ahead for further process. 

Thanking You 

For Sasan Power Limited 

Procurement & Contracts 

  6 X 660 MW Sasan Ultra Mega Power Project 
  Gram: Siddhikhurd 
  Post Office: Tiyara 
  Singrauli – 486 886 
  Madhya Pradesh, INDIA  

  www.reliancepower.co.in 
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Stability Analysis of Ash Dyke, Proposed 
Raisings, Emergency Preparedness Plan, 

and Instrumentation & Monitoring 

CLIENT 

M/s Sasan Power Limited 
Sasan Ultra Mega Power Project 

Siddhikhurd, Tiyara 
Singrauli – 486886 (MP) 

2020

Arun Prasad 
Professor in Geotechnical Engineering 

Department of Civil Engineering 
Indian Institute of Technology (BHU) 

Varanasi – 221005 
Email: aprasad.civ@iitbhu.ac.in 
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e desired factor of safety is ≥ 1.5 for the downstream slope under static loading. And, 
≥ 1.0 for the upstream slope (just after raising; i.e., newly generated capacity unutilized) and 
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1. Introduction

Sasan Power has limited ash disposal pond nearby outside plant for the 

disposal of bottom ash in slurry form. It is envisaged that the ash dyke 

may overflow or dyke may breach creating an emergency si tuation which 

is l ikely to affect the nearby population. To take care of any such 

eventual i ties Sasan Power has developed an off-si te emergency response 

plan to contain and mitigate the consequences effectively. 

. 

2. Ash Pond detail:

Volume of Ash Dyke   : 15.32 mi l l ion m3 (For 1st 5 Years of Plant 
Li fe the Ash generated From 6 Units Considering 10% Util ization Every 
Year)    

Area of Ash Dyke : 810 acres 

Total  Area for Disposal : 325 Hectares 

Distance from main plant to ash dyke: 0.8 km 
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3. Risk involved with Ash Pond Operation

S.No. Activity Risk Effect 

1. Bottom ash and fly 

ash disposal in 

slurry form  

1. Overflow

2. Breaching of Dyke

Affected Villages:  Hararwa, 

Jhaji  and Sidhikhurd 

(Giddakhadi & Latbhudua)  

Population affected:  2000 

(Approx.)  

3.1 Reasons of Breaching of Ash Dyke: 

The breach of the ash pond can be caused by any of the fol lowing 

reasons: 

3.1.1 Heavy rains 

This is a potential  for causing flooding, as the amount of rainfall  is not 

a controllable factor. This can trigger an off -si te response, and 

management must prepare for this eventual i ty, any time.  

3.1.2 Seismic Activity 

The location of SASAN is in the seismic zone IV. Any disastrous 

seismic activi ty can upl i ft the ash pond causing immense flooding in 

the neighborhood. However the chance of seismic activi ty occurring in 

this zone so as to cause up swel l ing of the ash pond is extremely 

remote.  

3.1.3 Breaching due to overflow: 

The breaching may also occur due to rise of water level  beyond the 

tolerable toe.  
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4 Roles and Responsibilities of the On-Site Emergency Team during 

an ash pond breach:  

The following are the responsibil i ties of the on-si te emergency team in 

the event of an off-si te emergency:  

• The roles and responsibil i ties of the on-si te emergency team shal l  

continue to be the same in the event of an off -si te emergency.  

• In the event of an ash pond flooding emergency, the on-si te 

emergency personnel team shal l  work under the direction of the 

Local/District crisis group. 

4.1 Ash Handling Maintenance Head   

In the event of a potential  ash pond failure the Ash Handl ing Head shal l :  

• Inform the CIC to activate the Emergency Alarm, so that other  

internal  On-Site Personnel are alerted to work; and also so that  

the Local/District crisis group may be activated.  

• Maintain a log   

• Provide on-going surveil lance and si tuation assessments to the 

Local/District crisis group as wel l  as to the CIC.  

• Consider establishing an Emergency Control  Centre, in the area.  

• Be prepared to dispatch a pathfinder to meet the emergency 

services at an agreed location and provide detai ls of safe 

approach routes to the emergency services.  
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4.2 Role of CIC 

Under intimation that there is potential  off-si te emergency or that off-si te 

emergency is set to happen soon on account of ash pond flooding, the 

CIC would do the fol lowing: 

• Contact the Local Crisis Group and inform them about the 

Emergency 

• Ini t iate Emergency Alarm process 

• Continuously be in touch with the Local/State crisis group 

authori ties, and provide them with information on the actual  

si tuation 

• Gather the internal  resources for rescue and relief operations 

under the command of the Local/District crisis group. 

5. Roles and Responsibilities of the Off-Site Emergency Team during ash pond 
breach 

• This plan addresses the Off-Si te, or downstream, consequences 

of f looding of the ash pond as a resul t of a potential  or actual  ash 

pond breach. The actions outlined are based upon an assumption 

that there would be sufficient t ime to enact a response.  

• Notwithstanding the above, ash pond failure may involve a 

complete col lapse of ash pond wal l and a sudden release of 

water; or a “slow bui ld” scenario.  

5.1 Local Crisis Group 

• On receipt of information from the CIC, regarding the Off-Si te 

emergency, the Local Crisis Group, shall  do the fol lowing in the 

event of an offsi te emergency such as ash pond flooding:  
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• Provide al l  possible kinds of assistance in the implementation of

emergency plan for accident , by coordinating with other agencies

such as the Pol ice, Fire, Medical , Home Guards, etc

• Ensure integrate of the local  emergency plan with the district off -si te

emergency plan, i f  necessary, based on the intensi ty of the accident.

• Deploy trained personnel involved in handling accident management.

• Educate the population, about the accident/emergency, about the

remedies and existing preparedness in the area.

• Forward a report to the District Crisis Group, on the accident

• Respond to al l  public inquires on the subject.

5.2 District Crisis Group  

On receipt of information from the Local Crisis Group, the District Crisis 

Group Shal l  do the following in the event of an offsi te emergency such as 

ash pond flooding: 

• Provide all  kinds of assistance in the implementation of emergency

plan in the event of an emergency, such as ash pond flooding.

• Continuously monitor the accident

• Ensure continuous information f low from the district to the Centre

and State Crisis Group regarding accident si tuation and mitigation

efforts;

• Forward a report of the accident within fi fteen days to the State

Crisis Group.
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5.3 Fire and Rescue 

 On receipt of Offsi te Emergency message from the Local Crisis Group, 

the Fire Department shal l  do the following:  

• Deploy of High Volume Pumping equipment.

• Provide advice during an emergency drawdown process.

• Assist in the evacuation process.

• Deploy Swift Water Rescue capabi li ty.

• Undertake Search and Rescue activi ty.

• Undertake damage control  operations, which may include pumping-

out f loodwater from homes (where resources al low) and key

installations, such as electrici ty substations.

• Assist in the controlled return of evacuees to their properties.

• Advise on the structural  integri ty and safety of affected bui ldings.

5.4 Police 

On noti f ication of Off-si te Emergency by the Local/District crisis group, 

the Pol ice shall  ini t iate the following measures:  

• Provide overall  strategic, tactical  and operational  co-ordination of the

incident response provided by the emergency services, local

authori ties and other agencies.

• Ensure an appropriate coordinator is identi fied to provide tact ical

coordination with the Local/District Crisis group.

• Ini t iate the evacuation of the management areas in consultation with

the CIC and in l ine with the incident scenario.
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• Deploy off icers where avai lable and appropriate to the evacuation 

areas (within the management areas) in support of the evacuation, 

and work with other agencies to noti fy / identi fy vulnerable 

individuals (accessing avai lable records) in the evacuation areas.  

• Work wi th other agencies to noti fy / identi fy speci fic vulnerable 

establ ishments in the evacuation areas (accessing avai lable records) 

to be evacuated and ensure that appropriate measures are in place.  

• Make arrangements to mobi l ize other staff resources, to assist in the 

evacuation where appropriate and available.  

• Support the Highways Agency where appropriate and make 

arrangements to establ ish the pre-identi f ied road blocks.  

• Identi fy properties to be evacuated and those not to be evacuated (i f 

resources al low).  

• Control  and direct traff ic to prevent bow waves from flooding 

properties and vehicles from breaking down in f loodwaters, and 

provide assistance with closures where roads are impassable etc..  

• Establ ish cordons (where practical , appropriate and safe to do so) 

and ensure that r isk assessments are undertaken in conjunction with 

partner agencies e.g. Fire and Rescue Service, prior to access being 

granted to areas inside the cordon.  

• Assist other agencies in providing speci f ic assistance for people with 

addit ional  needs such as the old, very young and disabled. 

• Evacuate people from streets and bui ldings and direct them away 

from the incident scene towards pre-identi f ied assembly / reception 

points for onward transport to rest centers.  

• Maintain an incident log;  
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5.5 Health and Ambulance Services 

• In the event of a potential or actual  ash pond flooding incident, the

local  Hospitals may have additional  responsibil i t ies such as:

• Co-ordinate with the Local Crisis Group/Pol ice/Fire in the rescue

operation.

• Provide information to and l iaising with Pol ice and the Ambulance

Service on the location of vulnerable people.

• Provide medical  and other support to the affected people at Rest

Centers/cl inics.

• Provide a Command and Control  point for medical  resources near

the incident scene; 

• Where appropriate, provide patient transport faci l i t ies to evacuate

vulnerable individuals from properties at r isk to hospitals, Rest

Centers or other accommodation.

• Maintain a log.

5.6 Highways / Transport department 

The State Highways/Transport department may have responsibi l i t ies: 

• Provide a representative at the Local Crisis Group level  to coordinate
the rescue effort.

• Monitor traff ic flows and clear debris from roads and road drainage
systems.

• Identi fy and implement the closure of  roads and diversion routes in
conjunction with the Pol ice

• Oversee repairs to road bridges and evaluating whether bridges
affected by f loods should remain open for use.
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5.7 Other Agencies 

Other agencies such as local schools, nearby industries, home guards, 

local  government, etc can also be involved in the relief and rescue 

operations on account of the ash pond flooding. 

Other support to be provided by SASAN in the event of an ash pond flooding 

A large number of ambulances would be necessary to transport casualt ies 

to the casualty response center and nearby hospitals. Details of 

ambulances in SASAN and other neighboring installations have been 

described in On-si te Emergency plan. In case of need and off-si te 

emergency purposes, al l  types of vehicles can be converted as 

ambulances at short notice. These vehicles would then be kept at the uni t, 

the ECC and at other places as deemed necessary by the government.  

5.7.1 Temporary Food and Accommodation 

SASAN shal l  provide temporary accommodation as and when required to 

provide rel ief to the affected population. These centers wi ll  be left under 

the control of the Local crisis group. These temporary shel ters shal l be 

equipped with all  basic requirements of health, food, sani tation, etc.  

5.7.2 First-aid and Hospital Services 

The fi rst aid and hospital  faci l i ties in SASAN and surrounding 

organizations / industries have been described in Onsite Report. 

6. Communication Network for Off-site Emergency:

An efficient communication system is a must to attend to any Offsi te 

emergency si tuation, as this can go a long way in alert ing the public, 

neighboring industries and also off-si te emergency authori t ies and 

services. 
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 The following systems are readi ly available at SASAN:  

• Radio communication between ECC of SASAN to control  rooms of  
nearby industrial  uni ts along with respondents of the area.  

•  Hotl ines for communication to ECC of nearby uni ts,  emergency 
services, meteorological  stations, hospitals, etc.  

•  P&T telephone l ines. 

Furthermore this set-up can be used by the Local/district group, to assist 

in their off-si te emergency measures. The designated communication 

officer of SASAN wi l l  ensure that all the modes of communication are 

functional  round the clock. All  communication operators shall  maintain a 

log book for the messages received in/out and action plan. Effective 

warning system, in communication network would save l ives, prevent 

injuries and reduce losses. Depending on the nature of hazards, and the 

areas affected, the fol lowing methods of warning may be used by the state 

government:  

• Publ ic Address System 
• Mass Media 
• Telephone to other organizations 
• Door to Door visi t by civi l  defense personnel 

• Information to be provided at common gathering places such as 
canteens, shops, etc.   

6.1 Emergency Control Room: 

The Emergency control  is the faci l i ty from where the Local/Distr ict crisis 

group wi l l  function in the event of an off-si te emergency. The main 

purpose of this control  room is indicated below:  

• Act as the focal  point of emergency management 
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• Keep records of al l  messages

• Inform operation off icer on receipt of f i rst information relating to

accident

• Monitor implementation of mutual  aid

• Serve as the focal  point for meeting of the crisis Management Group

The ECC is manned by CIC, the Local/District crisis group off icials, and 

other key personnel of outside services cal led in for assistance. It is 

equipped with proper communication network and data processing 

network based on information to combat emergencies.  

7. External Communication Dissemination

In case of emergency arising out of f i re, explosion, release of toxic gas 

etc. leading to Off-si te emergency, fol lowing procedure shal l  be adopted. 

• ECO - Emergency Communication Officer (Head –HR / Admin) in

consultation with Chief Incident Control ler (Station Director) arranges

to give information to;

• Press / media

• Out-side publ ic (through CSR Head) l iving in the vicini ty who may be

affected due to emergency si tuation,

• Corporate Centre and

• Statutory authori ties e.g. District collector, Factory Director, Labor

Inspector, Superintendent of Pol ice and Nearest Pol ice Station in- 

charge by fastest mode of  communication may be Publ ic address

System, telephone, Fax, radio, etc.
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8. Composition of various committees for off-site emergency measures: 

8.1 Fire Control Committee 

The composition for this committee is suggested at Table No. 40.  

However the LCGs and DCG may amend and increase the number of  

members in this commit tee as per the requirement in due course of t ime.  

Composition of Fire Control Committee 

Sr. No. Name /Designation Position 

1. Sub Divisional Officer Chairman 

2. Safety Officer- Fire Station, SASAN Secretary 

3.  Fire  Officer- Fire Station, SASAN Member 

• Get information about the current status of the emergency       situation from the 

CIC / WIC of the plant. 

• On the basis of the information received from the CIC/WIC and only if safe to do 

so, take control of Fire Services for assisting in the emergency operations, inside 

the plant. Otherwise stay at safe point away from the vulnerable zones of the plant 

• Divide fire personnel in to various teams and depute them to the points where the 

fire or any other emergency has occurred. 

• In case of incidence of toxic chemical release, assist in/or      take the control of 

situation .Follow instruction of MSDS chart in this regard.  

• The prime responsibility of this committee is to maintain the fire brigade strong 

enough to meet all requirements that may arise due to emergency situation in 

SASAN or nearby units.  
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• The committee is also responsible for formulating a mutual aid scheme for

firefighting aid with neighboring units

• The secretary of the committee will coordinate and inform the state of the

emergency situation to chairman of the committee, local emergency control room,

and other response committees.

8.2 Transport Arrangement committee 

The composition of this committee is suggested in the Table 41, below However the 

LCG/DCG may attend and increase the number of members in this committee as per 

requirement in due course of time. 

 Composition of Transport Committee  

Sr.No. Name/Designation Position 

1 Sub Divisional Officer(SDO) Chairman 

2 District Superintendent of Pol ice 

(DSP) 

Secretary 

3 Officer in charge of Transportation Member 

4 Vi l lage Pradhan Member 

5 NGO Member 

• On hearing about the information, all  members wi ll  rush to the LCG

and report to the chairman of the committee.

• The committee is made responsible for the arrangement of the

vehicles required for the evacuation of the people from the threatened areas;

as required by the evacuation committee.

261



 

SASAN POWER LIMITED 
Document No. Issue No Date 

SPL/SAFETY/SOP/002 R01 14-09-2020 
Title: SOP - Offsite Emergency Plan for Ash Disposal Pond 

 

Standard Operating Procedure   Page 16 of 20 
 

• The committee will prepare a list of the addresses those can provide vehicles 

during the emergency. The list prepared by the committee should clearly detail 

about the number of vehicles available from each resource, type of vehicles to be 

provided and the details about the drivers of the vehicles. 

• The committee will prepare database for emergency approach routes and the 

escape routes to be followed during the emergency so as to reach the hot spot in 

time.  

8.3 Communication Committee 

The composition for this committee is suggested at Table No. 42.  

However the LCGs and DCG may amend and increase the number of  

members in this commit tee as per the requirement in due course of t ime.  

   Composition of Communication Committee  

Sr. No. Name /Designation Position 

 1. Sub Divisional Officer(SDO) Chairman 

2 District Information Officer Secretary 

3. Wireless Officer (Police) or i ts 

representative* 

Member 

4. Communication officer of SASAN Member 

     This commi ttee wi l l  keep the up-to-date information on -  

• Type of safety equipments and their resources 

• Plant Approach routes and associated Road Systems 

• Area affected by the hazards 
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• Areas to be evacuated 

• Details (Name, Contact Number, Home Address, Nearest Relative, Department 

etc.) for all the key personnel involved in the various emergency teams. 

• To maintain all the communication equipment required during the Emergency in 

the working conditions. 

• To keep record of up to date contact number of the key personnel. 

• Rush to the local emergency control room on hearing the emergency and report to 

the chairman of the committee,. Take control of communication system under the 

supervision of the chairman. 

• If require, depute and post the personnel to pass the warning to the local person 

in the area likely to be affected. 

• Interact, get and provide information to the various committees as per the 

requirement. 

• Ensure the availability of telephone and/or wireless and /or also at shelter points 

or at assembly point. 

8.4 Health Services Committee  

This committee shal l  involve doctors from the private nursing homes and /  

hospitals, i f necessary, and is consti tuted by the Local/district crisis 

group. 

8.4.1 Role and Responsibilities of Health and Welfare Committee 

• The very first role of this committee is to establish a standard outline for the 

necessary inputs of the Medical Services required during the emergency situation 

in SASAN. 
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• The committee will maintain the Ambulance and Quick Response System, so as

to ensure that it reaches at the hot spot in time with all the required resources.

• The Quick Response System should address the following components:

• Initial recognition and identification of the type of emergency

• Activation of the Response plan based upon the notification of the type of accident

received.

• Initial survey of the accident site.

• Establishment of the Medical Command Structure.

• Establishment of the First aid camps at key location and away from the vulnerable

zones.

8.5 Evacuation Team 

The composition for evacuation team has been suggested in below table. 

However, the LCGs and DCG may amend and increase the number of  

members in this commit tee as per the requirement in due course of t ime.  

Composition of Evacuation Team 

Sr. 
No. Name /Designation Position 

1. Dy Col lector Chairman 

2. Superintendent of Pol ice (DSP) Secretary 

3. Station House Officers (SHO) Pol ice Member 

4. DG Civi l  Defense or his 
representatives 

Member 

5. DG Home Guards or his 
representatives 

Member 
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6. Commissioner- Municipal  or his 
representatives 

Member 

7. Assistant Engineer- PWD Member 

8. Assistant Engineer- MSETCL Member 

9. Head (HR) of SASAN Member 

10.  One   representative  of  Non Governmental 
Organizations (Nominated by Chairman) 

Member 

9. Format for Declaration of Emergency

I t  is wi th deep regret, we announce that – 

The Ash pond is in danger of being breached and flood waters are 

expected to affect areas _________of the plant.  

We have tried our best to control  the si tuation, but to no avai l . We are 

therefore handing over the Emergency Measures to the Local Crisis 

Group, headed by ________________.  

Signed by _______________  Date_________________ 

10. Emergency Alarm

Sirens have been provided at various locations fairly distributed in and 

around the plant. In the event of an Emergency,  Fire Station Control 

Room wi l l  ini t iate the Emergency Alarm. The Emergency alarms are 

installed in the Fire Station Building, Central  Control  Room, and Service 

Bui lding. Based on the type of  Emergency, the Emergency Alarm wi l l  vary. 

These alarms are tested once every six months. The tabular column below 

l ists the type of alarm that wi l l  be used based on the type of Emergency.  
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Type Duration 

EMERGENCY SIREN 
20 SECONDS ON, 

5 SECONDS OFF, 04 TIMES 

ALL CLEAR SIGNAL 
CONTINUOUS SIREN FOR 03 

MINUTES ONLY ONCE 

A high pi tch warning siren audible up to 5 km range should be used for 

announcing the emergency and giving the al l  clear signals.  

11. Recovery

The recovery measures that wi l l  be adopted by SASAN shal l  include the 

fol lowing: 

SASAN shal l  establish a committee to identi fy the cause of the 

emergency, and take steps to prevent such happenings in future. The 

committee that wi l l be identi f ied to inquire into the incident shall  use all  

possible resources at i ts disposal, wi th the help of Management support,  

to take steps to ini tiate corrective as wel l  as preventive measures to 

prevent any such mishaps in future. Processes such as Fish-Bone 

diagram or Root Cause Analysis diagram would be adopted by the 

Management implement appropriate and corrective and preventive 

actions. 

Post incident, the Management of SASAN, is commit ted to reviving the 

plant operations as soon as possible so that i t  can continue serving i ts 

stake holders, to their ful lest satisfaction.  
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1

Anshul Kumar

From: Rishub Kapoor
Sent: 20 January 2022 17:05
To: Anshul Kumar; Sunil; Delhi Office
Subject: FW: [Advance Service by way of email] O.A No. 194 of 2020 - Suresh Kumar Pandey v. UoI  Reply on 

behalf of Sasan Power Limited

pfa 

From: Rishub Kapoor <rishub.kapoor@skvlawoffices.com> 
Date: Thursday, 20 January 2022 at 5:04 PM 
To: "ashish.kr.advocate@gmail.com" <ashish.kr.advocate@gmail.com> 
Cc: Shri Venkatesh <shri.venkatesh@skvlawoffices.com>, Bravo <bravo@skvlawoffices.com> 
Subject: [Advance Service by way of email] O.A No. 194 of 2020 ‐ Suresh Kumar Pandey v. UoI Reply on behalf 
of Sasan Power Limited 

Dear Sir, 

Trust this email finds you well. 

We represent the Sasan Power Limited i.e. Respondent No. 7, in the captioned matter. 

Please find attached the reply to the Original Application, filed before the Hon’ble National Green Tribunal (New Delhi), 
for your reference and record purposes. 

https://skvlawoffice‐
my.sharepoint.com/:b:/g/personal/rishub_kapoor_skvlawoffices_com/ESssh4r8WQxFsc7TU7OgnxgBJ9X‐
G18gHlNQGlyR1OpbsQ?e=KiKs2S 

Kindly treat this email as a valid service of the Reply. 

Best Regards 

Rishub Kapoor 
SKV Law Offices 
+91‐11‐47099954 |+91‐96547‐16337 |  
rishub.kapoor@skvlawoffices.com |  
B‐50, Defence Colony, New Delhi‐110024, India.

Please consider your environmental responsibility. Before printing this e‐mail message, ask yourself whether you really need a

275


	Index
	SPL Reply
	Affidavit
	Annexure R-1 - NGT order dated 29.06.2020
	Annexure R-2 - Action taken report
	Annexure R-3 - SPL Affidavit
	Annexure R-4 (Colly.) - SPL Letter dated 16.09.2020
	SPL letter dated 15.01.2021
	Restoration pictures

	Annexure R-5 - MPPCB letter dated 13.04.2020
	Annexure R-6 - SPL Letter dated 28.05.2020
	Annexure R-7 - Order dated 14.07.2020 in O.A 164/2018
	Annexure R-8 - Letter dated 24.08.2020
	Annexure R-9 - Civil Appeal Order dated 14.09.2020
	Annexure R-10 - SPL Letter dated 09.09.2020
	Annexure R-11 - MPPCB Letter 25.11.2020
	Annexure R-12 - SPL Letter dated 15.01.2021
	Annexure R-13 - SPL letter dated 10.12.2021
	Annexure R-14 - Letter dated 21.04.2020
	Annexure R-15 - IIT BHU report
	Conclusion

	Annexure R-16 - SPL Offsite emergency plan for ash disposal
	Annexure R-17 - MOEF&CC letter dated 13.07.2020
	Annexure R-18 - SPL Letter dated 28.08.2020
	Proof of Service 

